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THE ANDHRA PRADESH (AGRICULTURAL 

PRODUCE AND LIVESTOCK) MARKETS ACT, 1966. 

 

ACT No. 16   OF 1966. 

 

 

 An Act to consolidate and amend the law relating to 

the regulation of purchase and sale of agricultural 

produce, livestock and products of livestock and the 

establishment of markets in connection therewith. 

 

 BE it enacted by the Legislature of the State of Andhra 

Pradesh in the Seventeenth Year of the Republic of India as 

follows :- 

 

1) This Act may be called the Andhra Pradesh        

      (Agricultural Produce and Livestock ) Markets Act, 1966. 

(2) It extends to the whole of the State of Andhra Pradesh. 

(3) It shall come into force on such date as the Government 

may, by notification, appoint. 

 

2. In this Act, unless the context otherwise requires: 

 

(i) “ Agricultural produce” means anything produced from 

land in the course of agriculture or horticulture and includes 

forest produce or any produce of like nature either processed 

or un-processed and declared by the Government by the 

notification to be agricultural produce for the purposes of this 

Act: 

[(ia) “ Assessing authority” shall mean the Secretary of the 

Market Committee as specified in its bye-lawa]; 

(ii) “ Director of Marketing” means the Director of 

Marketing appointed by the Government. [ and includes the 

Commissioner of Development of Marketing] 

(iii) “ Government ” means the State Government; 

 

(iv) “growers” means a person, who produces by 

himself or by hired labour or otherwise, or receives 

under tendency agreement, the agricultural produce, 

but does not include a dealer or commission agent in 
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such produce, although he may be a grower of such 

produce. 

 

If any question arises as to whether  a person is a grower or 

not, the decision of the Director of Marketing thereon shall be 

final. 

 

(v) ‘Livestock’ means cows, buffaloes, bullocks, bulls, 

goats and sheep and includes poultry, fish and such 

other animals as may be declared by the Government 

by notification to be livestock of  the purposes of this 

Act’ 

(vi) ‘market’ means a  market established under sub-

section (3) of section 4 and includes market yard and 

any building therein; 

(vii) ‘market committee’ means a committee constituted 

or reconstituted under the provisions of this act’ 

(viii) ‘municipality’ means any municipality governed by 

the law relating to municipalities for the time being 

in force in the State and includes the Municipal 

Corporation of         Hyderabad. 

(ix) ‘notification’ means a notification published in the 

Andhra Pradesh Gazette, and the word ‘notified’ 

shall be construed accordingly’ 

(x) ‘notified agricultural produce, livestock or 

products of livestock’ means agricultural 

produce, livestock or products’ of livestock 

specified in the notification under section 3’ 

(xi) ‘notified area’ means by area notified under section3  

(xii) ‘notified market area’ means any area declared to 

be a market area by notification under section 4’ 

(xiii) ‘person’ means an individual or company or an 

association of individuals, whether incorporated or 

not, and includes a Joint Hindu family’ 

(xiv) ‘prescribed’ means prescribed by rules and made 

under this Act; 

(xv) ‘products of livestock’ means such products of 

livestock as may be declared by the Government by 

notification, to be products of livestock for the 

purposes of this Act. 

(xvi) ‘trader’ means the person licensed under sub-

section (1) of Section 7 and includes the person in 

whose management the collection of fees is placed 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



whether he is called a commission agent, ginner, 

presser, warehouseman, importer, exporter, stockist 

or by whatever local name he is called) 

 

3. (1) The Government may publish in such manner as may 

be prescribed a draft notification declaring their intention of 

regulating the purchase and sale of such agricultural produce, 

livestock or products of livestock in such area as may be 

specified in such notification. 

 

(2) Such notification shall state that any objections or 

suggestions which may be received by the Government from 

any person with in a period to be specified therein will be 

considered by them. 

 

(3) After the expiration of the period specified in the draft 

notification and after considering such objections and 

suggestions as may be received before such expiration, the 

Government may publish in such manner as may be 

prescribed a final notification declaring the area specified in 

the draft notification or any portion thereof, to be a notified 

area for the purposes of this Act in respect of any agricultural 

produce, livestock and products of livestock specified in the 

draft notification. 

 

(4) Subject to the provisions of sub-sections (1).,(2) and  (3), 

the Government may, by notification – 

(a)   exclude from a notified area, any area comprised 

therein; or 

(b) include in any notified area, any area specified in 

such notification; or 

(c) declare a new notified area by separation of area 

from any notified area or by uniting two or more 

notified areas or parts thereof or by uniting any area 

to a part of any notified area; 

 

Provided that where, as result of declaration of a new notified 

area under this clause, the entire area comprised in an existing 

notified area is united to one or more notified areas, the said 

existing notified are shall stand abolished. 

 

4. (1) The Government shall constitute, by notification, a 

market committee for every notified area from such date 
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as may be specified in the notification and the market 

committee so constituted shall be a body corporate by such 

name as the Government may specify in the said 

notification, having perpetual succession and a common 

seal with power to acquire, hold and dispose of property 

and may, by its corporate name, sue and be sued: 

 

Provided that any market committee functioning 

immediately before such constitution in respect of a 

notified area abolished under the proviso to clause(c) of 

sub-section(4) of section 3 shall stand abolished. 

          

              (1-A) Any notification made under sub-section 

(1) for the constitution of a new market committee in 

respect of any new notified are declared under clause (c) 

of sub-section (4) of section 3, may contain such 

supplemental, incidental and consequential provisions, 

including provisions as to the composition of the new 

market committee or new and existing market committees 

and the apportionment of the assets and liabilities between 

the market committees affected thereby. 

(2) It shall be the duty of the market committee to 

enforce the provisions of this Act and rules and 

bye-laws made thereunder in the notified area. 

 

(3) (a) Every market committee shall establish in the 

notified are such number of markets as the 

Government may, from time to time, direct for 

the purchase and sale of any notified agricultural 

produce, livestock or products of livestock and 

shall provide such facilities in the market as may 

be specified by the Government, from time to 

time, by a general or special order. 

(b) Every market committee shall also establish in 

the notified area such number of markets as the 

Government may, from time to time, direct for 

the purchase and sale, solely of vegetables or 

fruits and shall provide such facilities in the 

market as may be specified by the Government, 

from time to time, by a general or special order. 

(c) The market committee shall declare, by the 

notification, the limits of every market 

established by it under clauses (a) and (b) ( 
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hereinafter referred to as the market area). 

 

(4)   As soon as may be after the establishment of a market 

under sub-section(3), the Government shall declare by the 

notification the market area such other area adjoining 

thereto as may be specified in the notification, to be 

notified market area for the purpose of this Act in respect 

of any notified agricultural produce, livestock or products 

of livestock. 

 

(5) Subject to the provisions of sub-sections(1),(2),(3) and 

(4), the Government may, by notification – 

(a) exclude from a notified market area, any area 

comprised therein; or 

(b) include in any notified market area, any area specified 

in such notification. 

 

5    (1) Every market committee shall consist of fourteen 

members and shall be constituted     by the Government 

by notification in the following manner – 

 

(i)   Eight members to be appointed by the Government in 

consultation with the Director of Marketing from among 

the following categories of growers of agricultural 

produce, owners of livestock and products  of livestock in 

the notified area, namely:- 

(a) growers of agricultural produce who are small farmers; 

(b) growers of agricultural produce other than small 

farmers; 

(c) owners of livestock and products of livestock : 

 

Provided that, there shall atleast be three members from 

among persons belonging to Scheduled Castes, Scheduled 

Tribes, Backward Classes, minorities and women: 

 

Providing further that, there shall be atleast two members  

representing the category of small farmers; 

 

(ii) two members to be appointed by the Government in 

consultation with the Director of Marketing from among the 

licensed traders in the notified area of whom one shall be a 

small trader; 

(iii) one member to be appointed by the Government from 
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among the Presidents or persons-in-charge, if any, for the 

time being performing the functions of Primary Agricultural 

Co-operative Societies or the Co-operative Marketing 

Societies having their area of operation within the notified 

area; 

 

(iv) the Assistant Director of Marketing having jurisdiction 

over the notified area or any other officer nominated in this 

behalf by the Director of Marketing; 

 

(v) the Assistant Director of Agriculture or Assistant 

Director of Horticulture or Assistant Director of Animal 

Husbandry or Assistant Director of Fisheries having 

jurisdiction over the notified area or any other officer 

nominated in this behalf by the concerned Head of the 

Department; 

 

(vi) Chairperson of the Municipality or the Sarpanch of the 

Gram Panchayat, as the case may be, in whose jurisdiction the 

office of the Market Committee is located: 

 

Provided that in the case of a Municipal Corporation 

constituted under ant law relating to Municipal Corporations 

for the time being in force in the State, one person as may be 

nominated by the Corporation shall represent the Corporation 

in the Agricultural Market Committee concerned where a 

notified area comprises the Corporation also. 

 

 Explanation I: For the purpose of this sub-section, a 

‘small farmer’ means a farmer holding an extent not more 

than 4,04686 hectares (ten acres) of dry land or 2,02343 

hectares (five acres) of wet land. 

 

 Explanation II: (1) In computing the extent of land 

held by the farmers for the purpose of this sub-section, 

0.404686 hectares (one acre) of wet land shall be deemed to 

be equal to 0.809372 hectares (two acres) of dry land. 

 

 (2) Every market committee shall have a Chairman 

appointed from among its members specified in Clause(i) of 

sub-section (1) and Vice-Chairman be appointed from among 

its members specified in Clause (i) or Clause(ii) of sub-

section (1), by the Government in consultation with Director 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



of Marketing ;] 

 

 (3) Save as otherwise provided in this Act, the term of 

office of the members appointed under sub-section (1) shall 

be three years from the date of appointment: 

 

 Provided that a member appointed under [clause(ii) of 

sub-section (1) shall cease to hold office, if he ceases to be a 

traders: 

 

 Provided further that a non-official member of the 

market committee shall cease to hold his office if he absents 

himself from three consecutive meetings of the committee, 

including  meetings which for want of quorum could not be 

held. 

 

 Explanation : For the purposes of the second proviso, 

no meeting of the market committee from which a member 

that meeting was not given to him. 

  

 (4) Where a person ceases to be a member under the 

second proviso to sub-section (3), the Chairman shall at once 

intimate the fact in writing to such person and report the same 

to the market committee at its next meeting.  If such person 

applies for restoration to the market committee on or before 

the date of its next meeting or within fifteen days of the 

receipt by him of such intimation the market committee may 

at next meeting after the receipt of such application restore 

him to his office: 

 

 Providing that a member shall not be so restored more 

than twice during  his term of office. 

 

(5) The Government may, by notification, remove the 

chairman or vice-chairman, who in their opinion willfully 

omits or refuses to carry out or disobeys the provisions of this 

Act or any rules or bye-laws or lawful orders  issued 

hereunder or abuses his position or the powers vested in him, 

after giving him an opportunity for explanation, and the said 

notification shall contain a statement of the reasons of the 

Government for the action taken. 

 (6) Any person removed under sub-section (5) from the 

office of Chairman or Vice-Chairman shall not be eligible for 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



appointment to wither of the said offices, until the date of 

next reconstitution of the market committee under sub-section 

(1) of section 6. 

 (7) Any other member of a market committee may, at 

any time, be removed from office by the Government for such 

reasons and after such inquiry, as may be prescribed. 

 

 (8) When any vacancy occurs in the office of a member 

it shall be filled in the manner laid down in sub-section(1): 

 

Provided that no such vacancy shall be filled within three 

months before the expiration of the term of office of the 

member. 

 

 (9) The member appointment to fill a vacancy under 

sub-section (8) shall hold office for the remainder of the term 

of his predecessor. 

 

 (10) When any vacancy occurs in the office of a 

chairman or vice-chairman, it shall be filled in the manner 

laid down in sub-section (2) and the person [appointed] to fill 

in such vacancy shall hold office only for the remainder of the 

term of his predecessor. 

6. (1) The Government shall reconstitute the market 

committee on the expiration of the term of office of the 

members of the market committee or of the term as extended 

under sub-section(2). 

 

 (2) The Government may extend the term of office of 

the members of a market committee for a period not 

exceeding one year: 

  

  Provided that no such extension shall be given 

for a period exceeding six months at a time. 

  

 (3) (a) Where, for any reason, there is delay in the 

constitution of the market committee in accordance with the 

provisions of this Act, the Government may appoint a person 

or persons to manage the affairs of the market committee 

[until the market committee is re-constituted] 

 

 (b) The person or persons so appointed shall, subject to 

the control of the Government and to such instructions or 
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directions as they may issue from time to time, exercise the 

powers, discharge the duties and perform the functions of the 

market committee and take all such action as may be required 

in the interests of the market committee. 

 

 (c) The Government may fix the remuneration payable 

to the person or persons so appointed.  The amount of such 

remuneration and other costs, if any, incurred in the 

management of the market committee shall be payable out of 

the Market Committee Fund. 

 

 (d) The Government may at any time, and shall at the 

expiration of the period of appointment of person or persons 

so appointed, arrange for the constitution or reconstitution of 

the market committee in accordance with the provisions of 

this Act.  The person or persons so appointed shall cease to 

manage the affairs of the market committee on such 

constitution or reconstitution. 

 

 

 6-A. If the Government are of the opinion that the 

Chairman of the Market Committee willfully omitted or 

refused to carry out the orders of the Government for the 

proper working of the Market Committee or abused his 

position or the powers vested with him, and that the further 

continuance of such person in office would be detrimental to 

the interests of the Market Committee or the inhabitants of the 

market, the Government may, by order, suspend the chairman 

of the market committee form office for a period not 

exceeding three months pending investigation into the said 

charges and action thereto under the foregoing provision of 

this Section. 

 

 Provided that it shall be competent for the Government 

to extend from time to time, the period of suspension for such 

further period not exceeding three months, so however, that 

the total period of suspension shall not exceed six months. 

 

6-B Notwithstanding anything in this Act or the rules made 

thereunder, where in the opinion of the Government, the 

Chairman of the Market Committee willfully omits or refuse 

to carry out the  orders of the Government for the proper 

working of the market committee or abuses his position or the 
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powers vested in him, they may by order, withdraw all or any 

of the powers vested in him by or under this  Act pending 

investigation into such omission, refusal or abuse of position 

or power, and cause all or any of the powers and function of 

the Chairman to be exercised and performed by such person 

or authority as the Government any appoint in that behalf. 

 

7. (1)  No person shall, within a notified area , set up, 

establish or use, or continue are allow to be continued, any 

place for the purchase, sale, storage, weighment, curing, 

pressing or processing of any notified agricultural produce or 

products of livestock or for the  purchase or sale of livestock 

except under and in accordance with the conditions of a 

licence granted to him by the market committee: 

 

 Provided that the market committee may exempt form 

the provisions of this sub-section any person who carries on 

the business of purchasing or selling any notified agricultural 

produce, livestock or products of livestock not exceeding 

such value as may be prescribed: 

 

 Provided further that a person selling notified 

agricultural produce, livestock or products of livestock 

grown, reared or produced by him, shall be exempt from the 

provisions  of this sub-section, but the Government may, for 

special reasons to be recorded in writing, withdraw such 

exemption in respect of any such person. 

 

Provided also that the market committee shall not renew the 

licence granted under this section, unless the license pays all 

the arrears of amount due to it under provisions of this Act. 

 

Explanation: Nothing in the second proviso to this sub-section 

shall be construed as exempting a co-operative marketing 

society  registered or deemed to be registered under the 

Andhra Pradesh Co-operative Societies Act, 1964, selling 

notified agricultural produce, livestock or products of 

livestock or products of livestock for his own domestic 

consumption. 

 

 (2) Nothing in sub-section (1) shall apply to a person 

purchasing notified agricultural produce, livestock or 

products of livestock for his own domestic consumption. 
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 (3) A licence granted under sub-section (1) shall be in 

such form and subject to the payment of such fees, as may be 

prescribed: 

 

 Provided that no fees shall be charged for the grant of a 

licence –  

 

(i) to the Khadi and Village Industries Commission; 

(ii) to as co-operative marketing society referred to in the 

explanation to sub-section(1); 

(iii) to a person merely for curing , pressing or processing 

any notified agricultural produce or products of livestock. 

 

(4) ( a) A licence under sub-section (1) may be refused to a 

person – 

  

     (i) whose licence was cancelled and one year has not 

elapsed since the date of the cancellation; 

(ii) who has been Convicted of an offence or been guilty of 

misconduct which, in the opinion of the market committee 

affects the said person’s integrity as  man of business; 

(iii) in regard to who the market committee is satisfied after 

such  inquiry as it considers adequate, that he is a benamidar 

for, or a partner with, any other person to whom a licence 

may be refused under sub-clause (I) or sub-clause (ii): 

(iv) if, in the opinion of the market committee, the grant of 

a licence is likely to affect the transaction of purchase or sale 

in the market or the levy of market fees therefore. 

 

(b) The market committee may, in accordance with such 

rules as maybe made by the Government and after such 

inquiry as it deems fit, cancel or suspend any licence granted 

under sub-section(1). 

          Provided that in the case of refusal to grant a licence or 

of suspension or cancellation of a licence, the applicant or the 

licencee, as the case may be, shall be entitled to appeal to 

such officer and in such manner as may be prescribed. 

 

(5)  A person to whom a licence is granted under sub-

section(1) shall comply with provisions of this Act, the rules 

and the bye-laws made thereunder and the conditions 

specified in the licence. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

(6)   Notwithstanding anything in sub-section (1), on person 

shall purchase or sell any notified agricultural produce, 

livestock and products of livestock in a notified market area, 

outside the market in that area. 

 

8. The market committee may appoint one or more of its 

members, to be a sub-committee or special committee 

for the conduct of any work or to report on nay matter, 

and may delegate to any one or more of it members 

such of its powers or duties as it may think fit. 

9. (1) The market committee may, at any time, call a meeting 

of the market committee, but such meeting shall be held at 

least once in every month.  The market committee shall also 

call a meeting of the market committee within one month 

after receipt of a requisition in writing from the Director of 

Marketing or form one-third of the toral number of members 

of the market committee. 

 

 Explanation : In the determination of one-third of total 

number of members under this sub-section, any fraction 

arrived at shall be counted as one, 

 

 (2) Where a meeting is not called as provided in sub-

section (1) the Director of Marketing is not called as provided 

in sub-section(1) the Director of Marketing shall call such 

meeting. 

 

 1[(3) It shall be the duty of the chairman to convene the 

meetings of the Market Committee in accordance with the 

provisions of sub-section (1) and where a Chairman of the 

market Committee fails to convene three consecutive 

meetings of the market committee from the date of the  

commencement of office or the last meeting of the 

Committee, he shall cease to be the Chairman unless such 

cessation has otherwise occurred before that date and for a 

period of one year from such date he shall not be eligible to 

be appointed as Chairman. 

 

10. (1) All appointments of officers and other employees 

necessary for the management of the market shall be made in 

the prescribed manner. 
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 (2) The market committee shall in the case of persons 

in the service of the Government whom it employs, make 

such contribution towards his pension and leave allowances, 

as may be required by the conditions of his service under the 

Government, to be paid by him or on his behalf. 

 

 (3) The chairman, vice-chairman and every officer or 

servant of a market committee shall be deemed to be public 

servants within the meaning of section 21 of the Indian Penal 

Code. 

 

11. (1) Every contract entered into by a market committee 

shall be in writing and shall be signed on its behalf by the 

chairman and two other members thereof and if the market 

committee has been superseded, by the person or persons 

appointed under sub-section (3) of section 22. 

 

 (2) No contract other than a contract executed as 

provided in sub-section (1) shall be binding on a market 

committee. 

 

12. (1) The market committee shall levy fess on any notified 

agricultural produce, live stock or products of live stock 

purchased or sold in the notified market area (at such rate, not 

exceeding (two rupees) as may be specified in the bye laws) 

for every hundred rupees of the aggregate amount for which 

the notified agricultural produce, live stock or products of live 

stock is purchased or sold, whether for cash or deferred 

payment or other valuable consideration. 

 

Explanation I: For the purposes of this section, all notified 

agricultural produce, livestock or products of livestock taken 

out of a notified market area shall, unless the contrary is 

proved. Be presumed to have been purchased or sold within 

such area. 

 

Explanation II: In the determination of the amount of fees 

payable under this Act, fractions of ten paise wqual to or 

exceeding five paise shall be disregarded. 

 

 (2) The fees referred to in sub-section (1) shall be paid 
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by the purchaser of the notified agricultural produce, 

livestock or products of live stock. 

 

 Provided that where the purchaser cannot be identified, 

the fees shall be paid by the seller. 

 

 3[12-A. Every trader in the notified area, who is liable 

to pay fees under Section 12, shall submit such return or 

returns relating to his turnover in such manner, within such 

period and to such authority, as may be specified by the 

market committee in its bye – laws. 

 

 Explanation: For the purposes of Sections12-A to 12-G 

(both inclusive) the terms, 

 

(i) “market fees” shall mean the fees levied under sub-

section (1) of Section 12; 

(ii) “turnover” shall mean the aggregate amount for which 

the notified agricultural produce, livestock or products of 

livestock, are purchased or sold, whether for cash or deferred 

payment or other valuable consideration. 

 

12-B. (1) If the assessing authority is satisfied that any return 

submitted under Section 12-A is correct and complete, it shall 

assess the amount of market fees payable by the trader on the 

basis thereof; but if the return appears to it to be incorrect or 

incomplete, it shall , after giving the trader an opportunity of 

providing the correctness and completeness of the returns 

submitted by him and after making such inquiry as it 

considers necessary, assess to the best of its judgment the 

amount of market fees due from the trader. An assessment 

under this section shall however, be made only within a 

period of three years from  the expiry of the year to which the 

assessment relates. 

 

(2) Where the return submitted by a trader includes the 

turnover or any of the particulars thereof which would not 

have been disclosed but for an inspection of accounts, 

registers or other documents of the trader made by an officer 

authorized under this Act before the submission of such 

returns, the Assessing authority may, after giving an 

opportunity to the trader for making a representation in this 

behalf, treat such return to be an incorrect or incomplete 
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return within the meaning of sub-section (1) and proceed to 

take action on that basis. 

 

(3) While making an assessment to the best of Judgment 

under sub-section (1) the assessing authority may also direct 

the trader to pay, in addition to the market fees assessed a 

penalty equal to two times the market fees due on the 

turnover that was not disclosed by the trader in his return. 

 

(4) Where any trader liable to pay market fees under this Act,- 

 

(i) fails to submit return before the date specified in that 

behalf; or 

(ii) produce the accounts, registers and other documents 

after inspection; or 

(iii) submits a return subsequent to the date of inspection; 

 

the assessing authority may, at any time within a period of 

three years from the expiry of the year to which the 

assessment relates, after issuing a notice to the trader, and 

after making such inquiry as it considers necessary, assess to 

the best of its judgment, the amount of market fees due from 

the trader, on his turnover for that year and may direct him to 

pay in addition to the market fees so assessed, a penalty equal 

to two times the market fees due. 

 

(5) Where for any reason, the whole or any part of the 

turnover of the trader has escaped assessment to market fees 

or has been under assessed or assessed at a rate lower than the 

correct rate, the assessing authority may, at any time within a 

period of three years from the date on which any order of 

assessment was served on the trader, 

 

(a) determine to the best of its judgement the turnover that 

has escaped assessment and assess the turnover so 

determined; 

(b) assess the correct amount of market fees payable on the 

turnover that has been under assessed; 

(c) assess at the correct rate the turnover that has been 

assessed at a lower rate, after issuing a notice to the trader and 

after making such inquiry as it considers necessary. The 

assessing authority, in addition to the market fees so assessed, 

also direct the trader to pay a penalty equal to two times the 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



market fees. 

 

12-C. (1) The market fees assessed under this Act and the 

penalty levied under sub-sections (3), (4) and (5) of Section 

12-B shall be paid by the trader in such manner and within 

such time not being less than fifteen days from the date of 

service of the notice of assessment or of the levy of penalty as 

may be specified in such notice. 

 

(2) The Director of Marketing may by general or special order 

permits the payment of any market fees or penalty or both 

assessed or levied under this Act in two or more installments 

within such intervals as may be specified in the said order. 

 

(3) If the market fees assessed under this Act or any 

installment thereof is not paid by any trader within the time 

specified therefor in the notice of assessment or in the order 

permitting payment in installments, the traders shall pay in 

addition to the amount of such market fees or installment, 

interest at the rate of twelve percent per annum of such 

amount from the date when the market fees becomes due. 

 

(4) If the market fees assessed or the penalty levied under this 

Act or any instalment thereof is not paid by any trader within 

the time specified therefore, the whole of the amount then 

remaining unpaid, may be recovered from him as if it were an 

arrear of Land Revenue. 

 

(5) The penalty payable under this Act shall be without 

prejudice to the institution of any proceedings for an 

offenceunder this Act, or for the recovery of the entire 

amount remaining unpaid under sub-section.(4) 

 

12-D. Where the ownership of the business of a trader liable 

to; pay market fees is transferred , any market fees or other 

amount payable under this Act in respect of such business and 

remaining unpaid at the time of transfer may without 

prejudice to any action, that may be taken for its recovery 

from the transfer or , be recoverable from the transferee as if 

he were the trader liable to pay such market fees or other 

amount. 

 

12-E (1) Any trader objecting to an order of assessment 
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passed, or proceeding recorded by the assessing authority, 

under the provisions of this Act may, within thirty days from 

the date on which the order or proceeding was served on him 

appeal to the Regional Joint Director of Marketing having 

jurisdiction over the notified area concerned  (hereafter 

referred to as the Appellate Authority). 

 

 Provided that the Appellate Authority may admit an 

appeal preferred after the period of thirty days aforesaid, if it 

is satisfied that the  trader has sufficient cause for not 

preferring the appeal within that period. 

 

 (2) Before preferring an appeal under this section, 

market fee shall be paid in accordance with the assessment  

made in the case and no appeal shall be entertained until the 

said market fee is paid. 

 

 (3) The appeal shall be in such form and shall be 

accompanied by such fees as may be specified by the market 

committee concerned in its bye-laws. 

 

 (4) The Appellate Authority may, after giving the 

appellant an opportunity of being heard and subject to such 

rules of procedure as may prescribed – 

 

(a) confirm, reduce, enhance or annul the assessment or 

the penalty or both  ; or 

(b) set aside the assessment or penalty or both and direct 

the assessing authority to pass a fresh order after such further 

inquiry as my be directed, or 

(c) pass such other as it may think fit. 

 

(5) Before passing an order under sub-section (4), the 

Appellate Authority make such inquiry as it deems fit or 

remand the case to the Deputy Director of Marketing having 

jurisdiction over the notified area concerned for an inquiry 

and report on any specified point or points. 

 

 (6) Every order passed in appeal under this section 

shall, subject to the provisions of Section 12-F and 12-G be 

final. 

 

 12-F (1) The Director of Marketing may suo motu, or 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Revision by the 



on an application made to him call for and examine the record 

the any order passed or proceeding recorded by any authority 

or person authorized by it, under the provisions of this Act for 

the purpose of satisfying himself as to the legality or propriety 

of such order or as to the regularity of such proceeding and 

may pass such order in reference thereto as he thinks fit: 

 

 Provided that every application for the exercise of the 

powers under this section shall be preferred within thirty days 

from the date on which the order or proceedings was 

communicated to the applicant. 

 

 (2) In relation to an order of assessment passed under 

this Act, the powers conferred by sub-section (1) shall be 

exercisable only within such period not exceeding three years 

form the date on which the order was served on the trader, as 

may be prescribed. 

 

 (3) No order shall be passed under sub-section (1) 

enhancing any assessment unless opportunity has been given 

to the assessee to show cause against the proposed 

enhancement. 

 

12-G. (1) Any trader objecting to an order relating to 

assessment passed by the Director of Marketing under sub-

section (1) 12-F, may appeal to the High Court within sixty 

days from the date on which the order was served on him; 

 

Provided that the High Court may admit an appeal preferred 

after the period of sixty days mentioned in sub-section (1), if 

it is satisfied that the trader has sufficient cause for not 

preferring the appeal within that period. 

 

 (2) The appeal shall be in such form, shall be verified 

in such manner and shall be accompanied by such fee as may 

be prescribed. 

 

 (3) The High Court after giving both parities to the 

appeal, an opportunity of being heard pass such order thereon 

as it thinks fit. 

 

 (4) Before preferring an appeal under this section, 

market fee shall b paid in accordance with the assessment 

Director of 

Marketing 
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made in the case and no appeal shall be entertained until the 

said market fees is paid: 

 

 Provided that if a s a result of the appeal, any change 

becomes necessary in such assessment, the High Court may 

authorize the assessing authority to amend the assessment and 

on such amendment being made, the excess mount paid by 

the trader shall be collected in accordance with provisions of 

Act as the case may be. 

 

 (5) In respect of every appeal preferred under sub-

section (1), the cost shall be in the discretion of the High 

Court. 

 

13. The market committee may, in accordance with such rules 

as may be made in this behalf, levy a subscription for 

collecting and disseminating among the subscribers, 

information as to any matter relating to statistics or marketing 

in respect of notified agricultural produce, livestock or 

products of livestock. 

 

14. (1) All moneys received by a market committee shall be 

paid into a fund to be called.  The Market Committee Fund 

and the said Fund shall be deposited, in a single banking 

account with nearest Government treasury, or with the 

sanction of the Government, in a Bank.  All expenditure 

incurred by the market committee under or for the purposes of 

this Act shall be defrayed out of the said Fund; and any 

surplus remaining after such expenditure shall be invested in 

such manner as may be prescribed. 

 

 (2) (a) Every market committee shall, out of its fund, 

pay to the Government the cost of any special or additional 

staff employed by the Government in consultation with the 

market committee in the notified area for giving effect to the 

provisions of this Act. 

 

 (b) The Government shall determine the cost of such 

special or additional staff and shall, where the staff is 

employed for the purposed of more than one market 

committee, apportion such cost among the market committees 

concerned in such manner as the Government think fit.  The 

decision of the Government in determining the amount 
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payable by any market committee shall be final. 

 

 (3) A market committee may grant loans to another 

market committee out of its surplus funds and with the 

previous sanctions of the Government at such rates of interest 

as may be prescribed. 

 

15. Purpose for which the Market Committee Funds may be 

expended:-  

 

Subject to the provisions of Section 14, the Market 

Committee Fund shall be expended for all or any of the 

following purposes, namely: 

 

(i) the acquisition of site for the market; 

(ii) the establishment, maintenance and improvement of the  

market; 

(iii) the construction and maintenance of buildings 

necessary for the market and for the health, convenience and 

safety of the persons using the market and maintenance of 

building under the control of the market committee; 

(iv) the provision and maintenance of standard weights and 

measures; 

(v) the pay, pensions, leave allowances, gratuities, 

compassionate allowances and contribution towards leave 

allowance s pensions or provident fund of officers and 

servants employed by the market committee;  

(vi) the payment of interest on loans that maybe raised for 

purpose of the market and the provisions of a sinking fund in 

respect of such loans;  

(vii) the collection and dissemination of information 

regarding all matters relating to crop statistics and marketing 

in respect of notified agricultural produce, livestock and 

products of livestock; 

(viii) schemes for the extension of cultural improvement of 

notified agricultural produce, livestock and products of 

livestock within the notified area, including the grant, subject 

to the approval of the Government, of financial aid to the 

schemes for such extension or improvement within such area, 

undertaken by other bodies or individuals; 

(ix) Propaganda for the improvement of agriculture, 

livestock and products of livestock and thirft; 

(x) 1(x x x) 
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(xi) the promotion of grading services;  

 

(xii) measures for the preservation of foodgrains;  

(Xii-a) 2(x x x ) 

(xiii) such other purposes as may be sepcified by the 

Government by general or special order. 

 

16. Central Market Fund: 1) There shall be formed for the 

whole of the State, a fund to be called the “Central Market 

Fund”.  Every Market Committee shall contribute ten per cent 

of its annual income to the Central Market Fund and the 

contribution so paid shall be placed to the credit of the said 

Fund. 

 

1(Provided that it shall be competent for 2(the Director of 

Marketing to grant postponement of the payment of 

contribution or reduction or remission threof in respect of any 

newly constituted market committee upto a period of three 

years from the date of its constitution). 

 

(2) The Central Market Fund shall be vested in the 

Government and deposited in the Government treasury at 

Hyderabad.  It shall be administered and applied by the 3(the 

Director of Marketing) for all or any of the following 

purposes, namely:- 

 

(i) grant-in-aid of the market committees for the first year 

after their constitution under this Act. 

 

(ii) Grant-in-aid of a deficit market committee for a period 

not exceeding three years.  

(iii) Grant of loans to the market committees at such rates 

of interest as are charged on loans granted by the Government 

for development purposes; 

(iv) 2(such other similar or allied purposes as may be 

specified by general or special order; 

Proviso omitted by A.p.Act 32 of 1988. 

 

3(Provided that the Director of Marketing shall obtain the 

approval of the Government before sanctioning any grant-in-

aid or loan exceeding rupees five thousand.) 

 

17.  No trade allowance permissible except as prescribed by 
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rules or under bye-laws:- No trade allowance other than an 

allowance prescribed by rules or provided under bye-laws, 

shall be made or received, in a notified area by any person in 

any transaction in respect of notified agricultural produce, 

livestock or products of livestock and no Civil Court shall, in 

any suit or proceeding arising out of any such transaction, 

have regard to any trade allowance not so prescribed or 

provided. 

 

                    Explanation:-In the case of notified agricultural 

produce and products of livestock, every deduction other than 

a deduction on account of deviation from sample, when the 

purchase is made by sample or of deviation from standard, 

when the purchase is made by sample, or of deviation from 

standard, when the purchase is made by  reference to a known 

standard or on account of difference between the actual 

weight of the sacking and the standard weight , shall be 

regarded as a trade allowance for the purposes of this section. 

 

 

 

1[17-A.     Where a market committee is of the opinion that 

any trader or commission agent in the notified market area 

has made any collection in excess of what is allowed by law 

or unauthorisedly by whatever name called, the market 

committee may require, at any time within a period of eleven 

years from the date of the said excess or unauthorised 

collection, such trader or commission agent to produce before 

it all accounts, registers and other documents and to furnish 

any other information relating to such transaction,  and may , 

after such enquiry as it deems fit in the circumstances of the 

case, determine the amount collected in excess or 

unauthorisedly by such trader or commission agent, and shall 

thereupon, call upon him to explain why the said amount shall 

not be recovered from him and upon considering the 

explanation, if any, given by such trader or the commission 

agent, determine the amount and direct that he shall pay to it 

the amount in such manner and within such period as maybe 

prescribed.  The market committee shall refund the amount so 

paid to it to the concerned grower or the purchaser, as the 

case may be.  If the trader or commission agent fails to pay 

the amount as required by the market committee, the said 

amount shall be recovered as if it were an arrear of land 

allowance 

permissible 

except as 

prescribed by 

rules or under 

bye-laws 
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revenue, on a certificate issued by the market committee). 

 

2[17-B. Every trader shall keep and maintain true and correct 

accounts and records relating to his business promptly 

showing such particulars as may be prescribed. 

 

 

 

17-C. Power to order production of accounts and power of 

entry, inspection and seizure:- (1) The assessing authority or 

any officer of the department of Marketing not below the rank 

of an Assistant Director of Marketing authorised by the 

Director of Marketing in this behalf may, for the purposes of 

this Act, require any trader to produce before it or him the 

accounts, registers and other documents and to furnish any 

other information relating to his business or the levy of fees. 

(2) All accounts, registers and other documents maintained by 

a trader in the course of his business the notified agricultural 

produce, livestock or products of livestock in his possession, 

and his offices, shops or establishments, godowns, vessels or 

vehicles shall be open to inspection by such authority or 

officers at any time during the business hours specified under 

the relevant law for the time being inforce or where no such 

hours are specified, at all reasonable times.  

 

 (3) If any such authority or Officer has reasons to 

suspect that trader is attempting to evade the payment of any 

fees or other amount due from him under this Act, or that any 

offence has been or is being or about to be committed by 

contravening any of the provisions of this Act, or the rules 

made there under or the bye-laws made by a Market 

Committee, such authority or Officer may, for reasons to be 

recorded in writing, sieze any of the accounts, registers or 

other documents of such trader and shall give the trader a 

receipt for the same.  The accounts, registers and documents 

to seized shall be retained by such authority or officer only 

for so long as may be necessary for their examination and for 

any inquiry or proceedings under this Act. 

 

 (4) For the purposes of sub-section  (2), or sub-section 

(3) the assessing authority or the other officers so authorised 

shall have power to enter and search at any time during the 

business hours specified under the relevant law for the time 
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being in force or where no such hours are specified at all 

reasonable times, any office, shop, godown, vessel, vehicle or 

any other place, where such authority or officer has reason to 

believe that the trader keeps or is for the time being keeping 

any notified agricultural produce, livestock or products of 

livestock, accounts, registers or other documents of this 

business. 

 (5) All searches under this section shall, so far as may 

be, be made in accordance with the provisions of the code of 

Criminal Procedure, 1973. 

 (6) When so required by the assessing authority or the 

officer so authorised, the driver or any other person-in-charge 

of the vehicle, vessel or other conveyance, which is taken or 

proposed to be taken out of the notified market area, shall 

stop the vehicle, vessel or other conveyance as the case may 

be, and kept it stationary as long  as may reasonably be 

necessary, and allow the said authority or officer to examine 

the contents in the vehicle, vessel or other conveyance and 

inspect all records relating to the notified agricultural 

produce, livestock or products of livestock which are in the 

possession of such driver, or other person-in-charge for the 

purpose of ascertaining whether there has been any sale or 

purchase of the notified agricultural   produce, livestock or 

products of livestock carries whether the notified Agricultural 

Produce, livestock or products of livestock so carried is liable 

to fees under this Act and whether such fees has been paid or 

properly accounted for. 

  

(7) The assessing authority or the officer so authorised shall 

have power to seize any notified agricultural produce, 

livestock or products of livestock taken or proposed to be 

taken out of the notified market area either by human labour 

or in any vehicle, vessel or other conveyance, if such officer  

has reason to believe that any fees or other amount-due under 

this Act, in respect of such produce  has not been paid.  Such 

seizure shall forthwith be reported by the authority or officer 

aforesaid to a Magistrate having jurisdiction to try the 

offences under this Act and the provisions of sections 457, 

458 and 459 of the Code of criminal procedure 1973 shall, so 

far as may be, apply in relation to such notified agricultural 

produce, livestock or products of livestock so seized as they 

apply in elation to any property seized by a police officer.   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 (8) Any person aggrieved by such seizure may appeal 

to the Director of Marketing, who shall after giving the said 

officer and the owner of the seized property, an opportunity 

of being heard give his decision thereon; and every decision 

of the Director of Marketing shall be complied with). 

 

18. Power to borrow : 1) A market committee may, with the 

previous sanction of the Government, raise the money 

required for carrying out the purposes for which it is 

constituted on the secuirty of any property belonging to it and 

of any fees leviable by it uner this Act.  A Market committee 

may, for the purpose of meeting the initial expenditure on 

lands, buildings and equipment required for establishing the 

market, obtain a loan from the Government. 

 

 (2) The conditions under which such money or loan 

shall be raised and the time within which the same shall be re-

payable shall be subject to the previous sanction of  the 

Government. 

 

19.  1) The Chairman, Vice-Chairman and every member of a 

market committee shall be liable for the loss, waste or 

misapplication of any money or other property belonging to 

the market committee if such loss, waste or misapplication is 

a direct consequence of his negligence or misconduct and a 

suit for compensation may be instituted against him in  a 

Court of competent jurisdiction by the market committee with 

the previous sanction of the Director of Marketing. 

 

 (2) Every such suit shall be commenced within three 

years from the date on which the cause of action arose. 

 

20.       No member of a market committee shall be personally 

liable in respect of any contract or agreement made, or for any 

expense incurred by or on behalf of the market committee, 

but the funds at the disposal of the market committee shall  be 

liable for and charged with, all costs in respect of any such 

contract or agreement and such expenses.              

 

 

 

 

21. (1) Where a suit is instituted against the market 
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Committee, the Chairman, Vice Chairman, or any other 

member or any of its officers, or servants or any person acting 

under the direction of such market Committee, Chairman, 

Vice Chairman or other member or officer or servant acting in 

good faith and the claim of the plaintiff is satisfied before the 

date fixed for the settlement of issues or where the summons 

are issued for the final disposal of the suit before the daste of 

the hearing or the final disposal, the plaintiff shall not be 

entitled to the costs of the suit against the market committee 

or the Chairman, Vice Chairman, or any other member or 

officer or servant, as the case may be, unless a notice of sixty 

days of the suit stating particulars of the claim was given 

before its institution in the manner provided in sub-section(2) 

 

 (2) A notice for the purposes of this section shall be in 

writing and shall –  

 

(i) in the case of suit against the market committee, be left 

at the office of that market committee; 

(ii) in the case of suit against the chairman, vice-chairman 

or any other member or officer or servant, be delivered to that 

chairman, vice-chairman or other member or officer or 

servant, as the case may be. 

 

22. (1) If, in the opinion of the Government a market 

committee is not competent to perform or persistently make 

default in performing the duties imposed on it by or under this 

Act, or abuses its powers, they may, by notification, 

supersede such committee for a period not exceeding 1(six 

months) in the first instance and may, by order, extend, from 

time to time, the period of supersession, so however, that the 

total period of supersession in the case of any market 

committee shall not exceed 1(one year). 

 

 Provided that before issuing a notification under this 

sub-section, the Government shall give to the market 

committee an opportunity of making representation on the 

action proposed and shall consider the explanation or 

objection, if any, of the market committee thereon.  

 

         (2) As from the date of publication of a notification 

under sub-section (1), superseding a market committee, the 

following consequences shall ensue –  

filed against 

market 

committee etc., 

without notice. 
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          (a) all the members as well as the chairman and vice-

chairman of the market committee shall be deemed 

to have vacated their offices; 

(b) all the assests vested in the market committee shall, 

subject to all its liabilities, vest in the Government. 

 

(3) Where a market committee has been superseded – 

 

(a) the Government may, by order, appoint a 

suitable person or persons to exercise the powers and 

perform the functions of the market committee during 

the period of its supersession and transfer to such person 

or persons the assets and liabilities of the superseded 

market committee as on the date of such transfer; and 

 

(b) the Government, may, at any time before the 

expiration of the period of supersession, constitute a 

new market committee under sub-section (1) of section 

4 and transfer thereto the assets and liabilities of the 

superseded market committee as on the date of such 

transfer. 

 

23. 1[(I) Whoever contravenes the provisions of Section 7 or 

fails to pay the fees levied under sub-section (1) of Section 12 

shall, on conviction be punished with imprisonment for a 

term, which shall not be less than six months but which may 

extend to one year and with fine, which may extend to five 

thousand rupees, and  in the case of a continuing 

contravention with further fine which may extend to five 

hundred rupees for every day during which the contravention 

is continued after conviction thereof:  

 

            Provided that the Court may, for adequate and special 

reasons to be mentioned in the judgment, impose a sentence 

of imprisonment for a term of less than six months.  

 

           (2) Whenever any person is convicted of an offence 

under section 7 or fails to pay the fees levied under sub-

section (1) of section 12, the Magistrate shall, in addition to 

any fine which may be imposed recover summarily and pay 

over to the market committee the amount of the fees 

chargeable for the licence under section 7 or the fees levied 

under sub-section(1) of section 12, as the case may be, and 
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may in his discretion also recover summarily and pay over to 

the market committee such amount, if any, as he may fix as 

the costs of the prosecution.  

     

          (3) The recovery of the licence fees under sub-section 

(2) shall not entitle the person convicted to the grant of a 

licence  under this Act.  

           

          1[(4)] Any person, who willfully acts in contravention 

of the provisions of Sections 17 or Section 17-A shall on 

conviction, be punished with imprisonment for a term, which 

shall not be less than three months but which may extend to 

six months and with fine, which may extend to one thousand 

rupees: 

 

 Provided that the Court may, for adequate and special 

reasons to be mentioned in the judgment impose a sentence of 

imprisonment for a term of less than three months.  

 

           (5) Any person who –  

 

(i) prevents or obstructs inspection, entry, search or 

seizure by the assessing authority or an officer authorized 

under Section 17-C, in contravention of the terms thereof : or 

 

(ii) prevents or obstructs inspection of any notified 

agricultural produce, livestock or products of live stock or of 

any vehicle, vessel or other conveyance carrying such 

produce, by the officer aforesaid, shall, on conviction, be 

punished with imprisonment which shall not be less than 

three months but which may extend to six months. 

 

Provided that the Court may, for adequate and special reasons 

to be mentioned in the judgment, impose a sentence of 

imprisonment for a term of less than three months. 

 

23-A.    (1) The market committee accept from any person, 

who has committed or is reasonably suspected of having 

committed an offence against this Act or the Rules or bye-

laws made there under, other than such offences as may be 

prescribed, or by way of compounding of such offices – 

 

(a) Where the offence consists of the failure to pay, or the 
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evasion of any fee, or other amount recoverable under this 

Act or the rules or bye-laws made thereunder, in addition to 

the fee or other amount so recoverable, a sum or money not 

less than the amount of the fee or other amount subject to a 

minimum amount of rupees two hundred and fifty and  

 

(b) In other cases, a sum of  money not exceeding rupees 

five hundred. 

 

(2) On payment of the amount by way of compounding no 

further proceedings shall be taken or continued against the 

defaulter in regard to the office of suspected offices so 

compounded. 

 

24. (1) A market committee may, subject to such restriction 

and control as may be prescribed, write-off any amount due to 

it, if in its opinion such amount is irrecoverable; 

 Provided that the market committee shall obtain the 

previous sanction of the Government for writing-off any such 

amount where it exceeds one hundred rupees. 

 

25. (1) No offence punishable by this Act or any rule or bye-

law made thereunder shall be tried by a court inferior to that 

of a magistrate of the first class.  

 

       (2) Prosecutions 1[for the contravention of the provisions 

of this Act or any rule or bye-law made thereunder] may be 

instituted by person duly authorized in writing by the market 

committee in this behalf. 

 

        (3) All fines recovered from any person convicted shall 

be credited to the Consolidated Fund of the State and a 

grant equivalent to such fines shall be paid to the 

market committee. 

 

26. (1) All sums due from a market committee to the 

Government may be recovered in the same manner as arrears 

of land revenue. 

 

 

 (2) All sums due to the market committee by way of 

market fees or other fees may be recovered in the same 

manner as arrears of land revenue. 
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27. (1) The Director of Marketing may, of his own motion or 

on application made to him, call for and examine the record 

of any market committee and the Government may, of their 

own motion or on application made to them, call for and 

examine the record of the Director of Marketing, in respect of 

any proceeding, [other than a proceeding relating to 

assessment and recovery of market fees under Sections 12-A 

to 12-F (both inclusive)], to satisfy himself or themselves as 

to the regularity of such proceeding, or the correctness, 

legality or propriety of any decision passed or order made 

therein; and, if in any case, it appears to the Director of 

Marketing or the Government, that any such decision or order 

should be modified, annulled, reversed or remitted for 

reconsideration he or they may pass orders accordingly:  

 

          Provided that every application to the Director of 

Marketing or the Government for the exercise of the powers 

under this section shall be preferred within ninety days form 

the date on which the proceeding, decision or order to which 

the application relates was communicated to the applicant. 

  

         (2) No order prejudicial to any person shall be passed 

under sub-section(1) unless such person has been given an 

opportunity of making his representation.  

 

         (3) The Director of Marketing or the Government, as the 

case may be, may suspend the execution of the decision or 

order pending the exercise of his or their power under sub-

section(1) in respect thereof.  

 

         (4) The Director of Marketing or the Government may 

award costs in proceedings under this section to be paid 

either out of the funds of the market committee or by 

such party to the application for revision as the Director 

of Marketing or the Government may deem fit. 

 

27-A. If any difficulty arises in giving effect to the provisions 

of this Act, the Government, as occasion may require, may by 

order do anything  which appears to them to be necessary for 

the purpose or removing the difficulty. 

 

28.  Nothing in this Act shall apply to any place set up, 
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established or continued on behalf of the Government for the 

purchase, sale, storage, weighment, pressing, or processing of 

any notified agricultural produce or products of livestock or 

the purchase, sale or accommodation of livestock or to the 

purchase  or sale of any such notified agricultural produce, 

livestock or products of livestock by or on behalf of the 

Government. 

 

29. (1) Where in pursuance of section 3, the Government 

notify any area comprised within the local limits of the 

jurisdiction of a municipality or other local authority, no such 

municipality or other local authority shall levy any fees on 

any notified agricultural produce, livestock or products of 

livestock purchased or sold in the notified area. 

 

 

 

 

       (2) The market committee of the notified area shall out of 

its funds, pay every year to the municipality or other local 

authority, which was levying such fees immediately before 

the notification of the area, a sum equivalent to the licences 

fees levied by such municipality or other local authority 

during the period of one year immediately before the 

notification of the area, for a period of ten yeas as 

compensation for the loss of income of the municipality or the 

local authority on account of the establishment of markets in 

the area by the market committee. 

 

30. Nothing in any law providing for the establishment, 

maintenance or regulation of  a market or the levy of fees 

therein shall apply to any market established under this Act or 

affect in any way the powers of a market committee, in 

respect of such market. 

31 (1) Notwithstanding anything in the Indian Registration 

Act, 1908 it shall not be necessary for the chairman or any 

member or officer of a market committee to appear in person 

or by agent at  any registration office in any proceeding 

connected with registration of any instrument executed by 

him in his official capacity or to sign as provided in section 

58 of that Act. 

 

 (2) Where any instrument is so executed, the 
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registration officer to whom such instrument is presented for 

registration may, if he thinks fit, refer to the chairman, 

member or person referred to in sub-section (1)  of section 11 

for information respecting the same and, on being satisfied of 

the executing thereof shall register the instrument. 

 

32. Where in the opinion of the Government it is considered 

necessary so to do, they may, by notification regulate or 

prohibit the commission agents operating in the market; 

 

 

 

 Providing that nothing in this section shall prevent the 

market committee from issuing licenses to commission agents 

operating in the market until the issue of the notification 

under this section. 

 

33. (1) The Government may, either generally or specially for 

any notified area or areas, make rules for carrying out the 

purposes of this act. 

 

      (2) In particular and without prejudice to the generally of 

the foregoing power, such rules may provide for- 

 

       i. [the appointment and removal of members of a 

market committees. 

       ii. The appointment of the chairman and vice-

chairman of  a market committee and their term of 

office; 

      iii. The filling of casual vacancies in the office of the 

chairman, vice-chairman or members of a market 

committee;] 

iv. Regulating the methods of recruitment and 

conditions of service of officers and other 

employees of the market committee; 

 v. The procedure to be adopted by the market 

committee for the issue of passes to enter into a 

market area and for the publication of information 

with regard to the proceedings of the market 

committee and the arrivals, prices and stocks of 

notified agricultural produce, livestock or products 

of livestock; 

vi. Arrangements to be made for the functioning of the 
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markets, discharge of duties of a market committee 

and its chairman, in case they are prevented from 

discharging their duties under any lawful order: 

vii. The acquisition of land by a market committee for 

the purpose of the Act under the Land Acquisition 

Act, 1894; 

viii. The issue by a market committee of licences under 

section 7, the forms in which, and the conditions 

under which such licences shall be issued or 

renewed, the annual fees that may be levied for such 

licences and the recovery of such fees; 

ix. The maximum rates of subscriptions which may be 

levied by the market committee under section 13 

and the recovery of such subscriptions; 

x. The issue by a market committee of licences to 

commission agents, weighmen, measures, surveyors 

and other persons operating in the market, such 

licence shall be issue or renewed, the fees to be 

charged therefor, the suspension or cancellation of 

such licences and the appeal to be made to the 

Government against the suspension or cancellation 

of such licences; 

xi. The trade allowances which may be made or 

received by a person in transactions governed by 

this Act in a notified area; 

xii. The provision of facilities for the settlement of any 

dispute between a buyer and seller of notified 

agricultural produce, livestock or products of 

livestock or their agents including, in the case or 

notified agricultural produce and products or 

livestock, disputes regarding the quality or weight 

of the article the allowances for wrappings, dirt or 

impurities or deductions from any cause; 

xiii. The prohibition of commission agents from acting 

in any transaction on behalf of both the buyer and 

seller or any  notified agricultural produce, livestock 

or products of livestock; 

xiv. The provisions of accommodation for livestock and 

for strong any notified agricultural produce or 

products of livestock brought into the market; 

xv. The preparation of plans and estimates for works 

proposed to be constructed partly or wholly at the 

expense of the market committee and the grant of 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



sanction to such plans and estimates; 

xvi. The procedure to be followed by a market 

committee in respect of financial matters generally 

including the manner in which and the restrictions 

and conditions subject to which expenditure may be 

incurred by it; 

xvii.  The form in which the accounts of a market 

committee shall be kept, [the audit and publication 

of such accounts] and charges, if any, to be made 

for such audit; 

xviii    The powers [ x x x] to disallow any surcharge items 

and the recovery of sums so disallowed an 

surcharged; 

xix      The institution of provident funds; 

xx     The preparation and submission for sanction of an 

annual budget and the reports and returns to be 

furnished by a market committee. 

xxi      The investment and disposal of the surplus funds of 

a market committee. 

xxii. The inspection of the accounts and stocks of the 

traders; 

 

xxiii The prevention of adulteration of notified  

agricultural produce and products of livestock; 

xxiv. The maintenance of standards of notified  

agricultural produce, livestock and products of 

livestock; 

xxv. [regulation] of market charges such as commission,  

           weighment charges, godown charges and other 

incidental  

           charges; 

  xxvi. Inspection and administration of market committees; 

xxvii. The manner in which and the purpose for which the 

Central Market Fund shall be administered and 

applied. 

 

(3) Any rule made under this section may provide that any 

contravention thereof or of any of the conditions of any 

licence issued or renewed thereunder, [shall, on conviction, 

be punished with the imprisonment for a term which shall not 

be less than six months but which may extend to one year or 

with fine or with fine which may extend to five thousand 

rupees or with both]. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

(4) The power to make rules conferred by this section shall be 

subject to the condition of the rules being made after previous 

publication for a period of not less than one month. 

 

(5) Every rule made under this section shall immediately after 

it is made be laid before each  House of the State Legislature 

if it is in session and if it is not in session,  in the session 

immediately following for a total period of fourteen days 

which may be comprise in one session or in two successive 

sessions and if before the expiration of the session in which it 

is so laid or the session immediately following, both the 

Houses agree in making any modification in the rule or in he 

annulment of the rule, the rule shall thereafter have effect 

only in such modified form or shall stand annulled, as the 

case may be, so however that any such modification or 

annulment shall be without prejudice to the validity of 

anything previously done under that rule. 

 

 

 

 

34. (1) Subject to any rules made by the Government under 

section 33 and with the previous sanction of the Director of 

Marketing, a market committee may, in respect of the notified 

area for which it was constituted, make by-laws for the 

regulation of the business and the conditions of trading 

therein: 

 

[Provided that it shall be competent for a market committee to 

adopt the bye-law of any other market committee by a 

resolution and the bye-laws so adopted shall come into force 

in respect of the market committee adopting the same on the 

publication of the resolution in the Andhra Pradesh Gazette 

and it shall not be necessary to publish the adopted bye-laws 

in the said Gazette]; 

 

[Provided further that where a market committee fails to 

make bye-laws or adopt the bye-laws of some other market 

committee under this sub-section] within two months from 

the date of its constitution, the Director of Marketing may 

make such bye-laws as he thinks fit, and he bye-laws so made 

shall remain in operation until the market committee has 
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made bye-laws under this sub-section. 

 

(2) Every bye-law made under this section shall be published 

in English and Telugu in the Andhra Pradesh Gazettee [xx] 

and it shall come into operation [on [xxx] the date of its 

publication in English in the Andhra Pradesh Gazette]. 

 

(3) Any bye-law made under this section may provide that 

any contravention thereof shall be punishable with fine which 

may extend to five hundred rupees. 

 

35.  The Government may, by notification, and for the 

reasons to be specified therein, either permanently or 

for any specified period, exempt any market 

committee, any person or class of persons from all or 

any of the provisions of this Act, subject to such 

conditions as the Government may deem fit to impose. 

 

 

36. The Andhra Pradesh (Andhra area) Commercial Crops 

Markets Act, 1933 and the Andhra Pradesh (Telangana Area) 

Agricultural Market Act, 1339F, are hereby repealed; 

Provided that- 

 

(a) any area declared to be a notified area or market under 

nay of the Acts so repealed shall be deemed to have been 

declared under this Act [xx]; 

[(aa) any area declared to be a notified area or market or 

market-yard by or under any of the Acts so repealed shall be 

deemed to have been declared to be a notified market area 

under this Act for the purpose of section 12;]. 

 

(b) Any market committee constituted under any of the 

Acts so repealed and existing immediately before the 

commencement of this Act shall be deemed to have been 

constituted under this Act until a market committee is 

constituted under this Act in its place and on such constitution 

all the assets and liabilities of the market committee so 

deemed to have been constituted shall devolve on the market 

committee so constituted under this Act; 

(c) The repeal shall not affect the previous operation of the 

Acts so repealed or anything duly done thereunder and 

anything done or any action taken under the said Acts shall be 
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d,-.L 

~ ) ~ ~ ~ ~ ,  ;> '~~"(1)  1nGc Ghra Pradcrh (Agri&ltural Prk611Ee ' 
'. Pfi16,of - - , 

lgsb! , m d '  livestock) ~ a r k e t s  Act, 1966 (hcreinaftor refee4 ' 
to as the principal Act)& section 2,- 

(a) after clause (i), the following clause shaU W 
, - 

. . . inserted, namely:- 
: . 

. , "(ia) .'aise?sing authority' ,shall mean the Secre* * 
. , 

' , , - . of thc Market Committee as specified io its byi+lawsmd; . 
, . . .  . .  . 

(b) to clalrse (ii) , the v~oids ."and includes the 
. C+mbGsioner for ~ e v e l o ~ r n t ~ t  of Mark$ing" ahall b . 

, , ,  
0 - 

' add& n t' the end; 

. ( G )  after clause [xv), the folfowing clavse shall 
be iu.scr&d,'. namely:-,- 

, . , , , - 
. . 

, . ".(xk) ' t rr ldd means fhe'-p.),rsoi Xc:n?,ed mder -- 
, Gilb-section (1 ) of 5:clion 7 and igludes' the persor? @ 
who% mafiagcment -the co~cctiod of feks .is placed ' 

. wheiher he is called a, c o m ~ s s i o n  agent, @her, prwcri., ' 
whirehouseman, irnpr;rter, exporter, stockist GT ky 
v~hnt?ver I ~ c a l  hc is'cr~lid.?'. ' , J .  

Li~fi .011 c: , ' ' 3. ~ f i e r  section 5 of tkc prhcjpal Act, the foT[ov~ing I ~ H  :cc;io?, . . 
Sf',. : 

- .  
, s g c t i ~ y  . . shal! bc inserted, namely:- 

:cpo~wrB ' 

Govttfl Cd: to 
5A. If the G~ve~nrne,nt are 02 the 

, opinion that  tke Chairman of ti13 M d c t  
a ~ s m ? "  or I h u  1 Cornmiltee. wjlfdly ~n;i:tcr'J or M C I ~ C !  
Cnml~!t~ce. . b C m y  ~ 1 1 t  the O T ~ C S  of the , . 

. ,. $ii?~fL'~i~ent tor i& , propsc i;i~rkhg of - the , .  X?rkct 
Co&l!ttcc h abdsq his pcritin oi the p o $ e ~ ~ ~ v z s ? ~ d '  

, . 
' +&'%I~L, and thsi fhc.' , cconG*'u'~,r& 01 z t r ~ $ '  

-;, , 



' -.. t -. , . ,  
. I  - - 1. , ,mi: & &&'.+& &L&ent81- lo ihe 'h\dffl'ienrs . 

. 6~ &o Market - w t p  or, the< 'inhabitant's of the . 
m k e t ,  the Government may, by order, s~lspnd -the 

of the', Market C o d t t e e  kom' o f f i ~  for 2 
perid not exceeding h o e  montbs,. pending inve~ti7 
g a k n  into a e  said charges and action thereto under 
the. foregoing - provisions of t& section: . 
. . . , 

. -  . Provided that .it shall be wmpetent for the Govern- 
. d n l  tf &end, from time to time, the pefiod . of 

suspe1$~1011 for such further period not- exceeduig three 
months, so however, thgt the total period of suspe,nsion 
shall not exm six month  
. . '  3 . . I . .  

, m ,  - - I* - 

Pmzd ' , 6: r ,531 . Notwi&tandhg ., ' , in 
, G , W t  
~~~ - !. - Act or the ru les  made thereunder; 

8 ~ ~ ~ o ~ , - , . , :  . . ... ~bpirman. , .. . wjlm in , the opirion of the Govern- 
a - m d .  %e. c&iimm of-.the Market Committee wilfullx .. 

! - omiti'or &uses t~ ccarry oirt the orders of the Govern- ' 
meat for the prop& wyrking of the market wmmit_ter: 
b r . . b m  his pwition or the powers vested in. k, they .- 

' fii~ ,by ordet, withdraw' alT. or any of the Powei'S, 
, ~ist& in' him. by or, under this Act gecding hvesti- 

g@on into such omissidn, refusal or +use of psi~on . 
6; paw&, a d  611. or a y  of lhe,.powers -,and 
fwcti- 0f : ihe ' Q f h h ?  tq be exercised, ,a;$ 
pr-umd %Y p c b  pel= authority as the Goveln- 
*t , m y :  appok t h-thzt .behd.$.". , . . / .  .. - 

.- 4. I p  S&~UII: 7 ot - t ~ ~ e  priniipii ~ c c ,  i n  subzectioq ,-dmar 
(I), after the simoil pmvi* kid bejorc' the Explanatioi;im"' " 
@? foIJovsing ,provisd &all- Lie inserted, namely:, 

- -& .bviW dgsht.lha;,ni~kett comnlittm, shall 'not 

f=mr % l i c ~ n ~ ~ . & k d  pudq'thk %,;ion, 'it@% ti+: ' 

E & r ! e . ~ . 2  t h e - a m ' o f  amolio t< d uc fd ,it und,~. ,  , ,@* ,$ ~ A*"*- - , , .  ; . ,.] :. .:-;., .,: 0 , . 
. , ,  '--.- 
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h G d m t o t  at s t i o n  9. 5.  In section 9 of the principal Act, sfBr zubdion \ (21, the fogowing subsection shall be i n m d ,  

namely:- 1 
"(3) ~t shall' be the duty of fh, Chahm to 

convene bye meetings of the Market Committee in 
. .accordance tvilh the provisions of subsection (1) and 

r 
where a Chairman of the Market Committee £ails to 

. convene thr& consecutive meetiags of the market 
committee from the date of the comcncement of 
office or thc lase meehg of the Coinmittee, he shall I ! 
cease"to be the Chairman unless such cessation has 
otherwise 'occured before that date and for a period of 1 
one y ~ , f r o m  such date-he shall not bc eligible to be 
hppo in ted  as Chaiman.".l 

6.  In s%ti?n 12 of the principal Act, ,in subsection of szclron 12 . . . . 

(I) ,  for the words "not exceeding one rupee" the woids 
"not exceeding two rupees" shall be substituted. . . 

Ln3atioa OF 
ncw%tionrr 7. After section 12 of the principal Act, thc f o h i -  
IZA 'Ot2& in8 Sectious shaU be inserted, n,amely:- - 

- -, - , - -  - I  
12A Every trader- in the notified &a, who 

, .nSu;-,Dn' \ 

- , & liable to pay fees under kction 12, 01 rerum or 
tumwrr by . , shall submit such retum or returnu. 

. tnacr. . relating to his turnover jn such manner,. . _ . -  
witbin such period and to such autho; 

' rity, may @ sP&d by the market committee in' 

I 
its ,bye-laws, 

Exp1aaatiou:-f? the p u p =  of seGtions 12 A 
ta 12 G (both inclusi-ie) the -terms-- 

(i) "narket fees". shall mean the fees levied under 
subsection (I) of section 12; 

(ii) "turmvd shall mean the aggregate',mount 
for VI&& the noaed agricultural produq, Zivcstmk 
or 'products of -liv&mk, are purchased or sold, 
whether for cosh or deferred p p n t  or other . valu- 
able comideratim. . . . .  . 

. -  . 

1 
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,'! : .:r i ( i ) - % k  .zssesswg tluraonty salisneu 

I - -  
~ ~ m ~ ~ o l  that any return submitted under ' stction , markc; fm., . 12 A is correct and cump1etc. it shall , 
ass= the amount of market fees payable by the trader 
on the basis thereof; but if the return appcxs to it I? 
be incorrect or incomplete, it sba& afW , @iring thz 
tr'ader an opportunity of proving thc mrrectecss and 
compIeteness of the returns submitted by l h  and 
after making. such inquiry as it considers necesswy, 
a s a s  to the b a t  of its judgement the amount of rn::@~Z 
fces -due from the trader. An asmsrnenf undcr this 
sechd &all however, be made only Mi 2 pzrisd 
of W years from the expby of the ycar to which 
the assessment relates. - 

(2) where the return s u b ~ t t e d  by a trader . 

includes the turnover or any of the paclicdars thae.of 
W& wodd not have been disclosed but for ar ins- . 
pection of accounts, registers or other documnts of 
the trader made by an officer a u t h o w  under ?his 
Act before the submission of'such r e m ,  &e asis: 
sing a~thority may, after giving an opportun!ty to &2 
bader for making a repcesent&ion in this 'k&.&, 
treae such return to be an iacbrrect or inkarn$c~t 
return within the meaning of su$section (1) a~ld prc- 
ceed to take action on that bais.: - 

.(3) While making an a&&ment to t& b a t  of 
Judgement under subsection (I)  .the hskssing ?ruth+ 
rity m y  also direct the trader to @y, in'idGtik. to. 
the market fm assessed a penalty equal to two ~ 9 ,  
the market fees due on the . *ver that-m: nat &;. 
closed by the trader in his &urn.. 

(4) Where any tradar lia& to paymmsr&t @s'. 
. , under this Act,- 

[i) f d s  to submit return befcre, && 
specified iq that, behalf, or 



L ,  

. . '  
. . ,  . , . 

(ii) & i&mts, r&iers md odir 
d~cuments after Inspection, or , .  . 

(iii) &bhi& , . a rctu& subGuenr ro the date 
of 'impition,,- . 

the aithority may, at any timime within ' a 
. @rial  of -three y k s  £corn the expiry 01 the yesr to 
+hi&- tbe assessment relates, after issuhg a notice to 
the trader, and-a£@ making' such inquiy as it considers 
necessary, ds- to the h i t  of its judgement, the 
amonnt of market fees due from the trader, on his 
turnover for that year and may direct him tc pay in 
addition to the market fees so a w e d ,  a penalty equal 

, t.0 two times the market fees due. 
. , 

(5) Where, for any reason, the whole or any part 
of the turnover of a trader has =aped assessment to 
market fees or has been undecassessd or assessed at 
n rate lower than the correct rate, the assessing, authe -7 

rity may, at any time within a period of three years 
from tQ datc on which any order of assesiment was 
served on h e  trader,- - .  

(a) d e t e h e  to the k s t  of its judgement the 
m o v e r  that has acaped ass$ssment and assess the 
mover so det-ed; 

(b) k s  the correct amount of market fees 
payable on the turnover tha t  has been ~ d e r  assessed, 

(c) assess at the correct rate the turnover .&a; 
has been assessed it  a lower rate, after issuing a mtice 
to the trader and after making such inquiry as it oon- . 
sid& h-. The assessing authority, addition 
to the mpket .f& so assessed, also direct the trader to 
pay a &halty qd' to two time the market iw. 2 

- .  
. . - -- - 
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. A ; g  ,,G ( I )  The maket;'fees.assessed &,&.*' 

-Sm,t md the penalty levied under sub 
rtiarket fees 
and olhcr S ~ C ~ ~ W S  (3), (4) md (5 )  @f mtim 12.8 ',, 

d m  Wynblc ' ShdU be paid by the traqer in such 
, undh thehAc! manner and within 'such not being . 
less thau fiteen days from 'the date of sen5ce.d 'the-. 
notice of assessment or of 'the levy of p,nalty, as ;may, ,... - - 
be speci6.d in such notice. . , 

(2) The Director of Marketing miy df; , generai-. 
or s p i a l  order- permit the payment of any market 
fed ;or -penalty -or both assess& or 
Act in two or more instalments, 
as may' be. specSed I;,? t3e said order. ' ', 

' . (  . . 

(3  j If the market fm- b ' - u n d k  -A$ 
iqy btalment thereof is not paid by any trader. dthin:, 
the time spec3ed therefor in -the notice of &ep kt: 
or in the order peMtting payment in i6stalmizntsFiee, 
trader shall pay in addition to t h e ,  miobnt,lof .bed 
market fee-s,or btaIment, inkrqt at thk rate d twelve:. 
percent per annum 'of 'sucb. ar~omt A m  ~lciate'-idml 
the market fees 'becomes due. .' . 

, - 

(4) If the  market fees a-ed or the :Fi$Qy: . I . . .  . . 
1 levied under this Act or any instakneqt the£ & -  not -: 
paid by any trader ' within ,the : tiye,. s@%d $dm,. .. 

- the whole of Lhc amount thzn rzmaining Unpaid, may,, 
bc recovered' frow him as if it we* ',an nrrear' of lind. '- 

. revenue. 
1 . . 

. ;~)Thc penalty payableunder this kt shall in' 
without p;sjudi~  to ~ l c  iastihltion of a y  prc-s , . . 

- for an offence under thh Act, or for the recovery of - . '  
1 -- L 

the entire amorwe remaining. unpaid un.&r sub.  
, section'(4). - ,. .. ' . .'. ..- ,-  .. , ; . 7 .:b:,::.+r .-.': :,.* , , v:;-. ., :-,.-.y: 



, , -  

- R c a v e  o r -  12D: U%oie tbe ~?vn&shib i f  '& 
rnarkc:?k 

4 

whm b ~ i -  . businas of-;I trader liable to pay market 
ntss cf 
!ra62- 1s fa is transferred, any mark& fees or 

, trardcrrcd. . other mouilt payabIc: mder this Act in 
- -  . . resL*ect of such business and remaining 

unpaid at : t ~ c  lime of transfer, may, ' 
withput prejudim to any action, that;. may be taken for 
its recovery f roo - the transf eror, be recoverable 
from the 'trznsferee as if he were the trader 
l i a b l e  to pay nuch marke: fees or- other  amount. 
-. 

A ~ W I S .  12E ( 1  ) Any trader objecting to 
an order of assgSsmeut rassed, or proceeding recorded 
by the assessing authority, under the provisions of this 
Act may, within, thirty days fro= the date on which 
the order or proceeding was served on him, a p p d  to 
ths Regimi Joint Bircctor of Mkrkciing haling j m i ~  
diction olrer die not3ed area c u n m e d  ( h ~ c  in after 
referrad to as ihe Appellate Autl~ority] : 

Provided that the Appellate Authority may admit an 
, appeal preferred after the lkrid of thuty days afore 

said, if it i~ satjsfied -that the trader has aufficieit 
cause for na prefe~rirg the appeal within that peserid: 

(2) Belore preferring' an appeal under this 
section, market fee sllall he paid in accordance ~ t h  
the a s s d e n t  made ki the case and no appeal shall be 
entertained until the said ~~:arl;el; fee is paid. 

(3.) The appeal shall be in such .form and shall, 
be accomparied by srrch fee 8s may bc specified by the 
markct committci concerned in its bye-lws. 

. . .  
(4) The Appdatc kutl\orily may, altein gvmg 

II!e appellant an opportunity of being heard and 
- subject to such rul& 'of, procedure' as may be 

' prescribed,- ' 

(a) ~onfrrrt l ,  re?"=, a e  or innu! t21e 
usessmenl or the 1:endty or both; or . . 



rL;-' -. 
. . 3 3  \ ,  

, * * .  r ..- . . 
I , . . . 

tbj%i the -t or p a t t y  
, W' a& dhct  t h e - m i a g  au&@ to pass a fresh 
- order after suca further inquiry -as may .h direchi, or 

. . 
(c) .&s su'cfi -other ordm .qs .it may Pbink :fit. . 

- (5) %&me @&ng -an order m-der subsee 
t i  . (43, .&0 &pate Authority make . such 
in* .as it deems fit .or r-d the- case to the Deputy . 

Dt*, a MhrMg - hafig j d d o n  :over the 
: zloiSe, area UIA-ed for ~ h n  inqw nnd repdrt on 
my. spilled or, @ls. . . 

. , - L k e a n b  
$2 F, ( I~) '~ELS~?: : . : ,  t i ; - Z & ~ ~ ~ m y ~ a o r n ~ u ,  ~ ~ m + t  

cq cn nn -a&htion m{+:to him c# fm and 'er;&e *MTUn 
e, f a c ~ ~ d  d =&LY PWLI 0: pr~~-$ing; ~ ~ m i d d  + 
by my auihqrity or ' ofiw &u5o&ate to' him or by 
any a r k &  - co-dt:w.-m my . mWty OF: ' pwil 
n n w  by i< 'uadw tbc pmj.Xo~a 02 this Act for 
-the' w e  of. EaI;isfvitg himelf as. 'o L\s - legality ar . 

-propr ie  :of sucb order -or as to the xegddty of such 
y r d i  and m y  ps ;fwb order fn &crenw thereb , - 

- as hc-thhh fit : 
, IProvjdd hi- ' eyery spp3catim 'for fme 'aercise of 

thz pow= tids d i n  SIX# h e - p r e f d  *thin 
+thirty day& from the -dnknon w5ich t& urdci .or pr* 

-' . w x l i ~ ~ g s  was . , c&tmunim&d w ,tb applicant.' 
, , 

c-2) 10 r & W  - to .an ' oit!cbl of ,passed 
- : undef this-Act, the p ! m s  c d d  by ~ ~ b t i ~ n  (1) 

sbll be esrereible only with mcb perid net e x c d -  
iug thre y m  h, the dote =.which the order was 
-4 on the trqier, as may be pc~crik~l. - ,... -.- -. 
: J--. m-34 
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:.? ..34 , :  ! .  
. e - r  .., x- .. * 0 ,  

' ,  . . - . - 
' . c r  Z ; .... .. .'. . . . - : . ,... r 11.. ... - :-f3) N&&jer ' ;~~~&-.passed'urid&..su&w - ; 

.. 'tiw (11, enb;thc;lng:q .as&&t ~k -m' op&- . ,  

, '-: .nity hag.been: gimi'to the asses& to show- c a e *  
- against the prop& enhancement. - , 

12 0. ( 1 ) Any tradcr abj&ing-.to drder ielath; 
$pEal l gh  Cwn lo 'to assersment pashed . by theDirector of Marketink 

under subsection (1' d section 12 F, may appeal to 
. the IIigh - Court withh ' , :s ix ty  days. fm the date on, 

which the order was se.ved on him : . . . .  

Provided that the figh Court map admit an appeal 
preferred after the period of sixty days mentioned 'in 

. sub-section .( I) ,  if it is satisfied that the trader has 
gul5cient. cause for not- preferring the appeal within 
that period. 

(2) The. appeal sha l l  be h such form, shall ,be' 
verified in such manner and shall be accompanied by 
such fee as may b pmmibed. 

1 3 )  ?Be High Court -after @ ~ & ~ . i m t h  parties to 
. the ,appeal, an opportunity -of Wig head pass such - 
order. thereon as- it tbinks fitr 

14) Before prefe.rriOg an a p l  Gder ,&& scc- 
.- tion, ,market fee shalI h paid in .accordauk dtEr the 

msessineit made 30 ths caw and nu appeal shafi Ix 
entertained until the said-market fm is paid :, 

Provided that if as,.a.resdt of the-appeal, my 
. change becomes n w m a q  in m h  w e n t ,  the mgh 

,Court may aothork the w i n g  auOhority to mend - 

the assesiment -and on suc5 aqendmeni being ,made. 
the'excess -amount paid by the trader shall be refmded 
to 'Em wi&ont- interest m the furthm amount , of 

- market fees due h m  him shelI be conected in 
a-*-with the provisions of the Act as , the ca= 
may be. 

- ( 5 ) -  Bn tespect of every apgeaZ p r e f d  - under 
sub-section- (+I), the cost shall'& in the d i s w o  : of * P  the --HI& Cartm. I 

> !  - - - _ ._. . 
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.' ' 'preemjbd. 
i .  _ _ - - -  ,. . .., .... '. . ,- ..-.. :...-. . ,,< - 

&.: ,; - ., . : (1) ~:,ag ad&wisywisy &I:: 
-pro--: - - '  * ', 
-of-.. : ;,-apy..:&qer ..:of.:, tbr.-t. 'uf I --- 
, , . Markeeg, - .mt.&lq rank of- , an 

- w . ~ :  , ..- 'Ashtmt D w , :  of,-Mark* .@&:,,. . 
W d .  
S C Y U ~ .  . rised -by : the. Ekc@r, of Markeihg . ja 

this w w ,  m a y , - , f o r - b , , p , ~  ,d-. 
' 'ltbisAct,rqUireaq~trade,rtop,&ce , 

befoe it 'or bim the, -un&, seghrs and .ather & . 
metats -and to fmbh any .otheb infomution relatiog 
to his b*m or t k . - : h y  Uf:fw. '. I '  , ' .  '. 

! ;, :' . (2) AU' .acdo&s, r e g b k ~ ~  mi&, dhcr- m- I . 
- -?s ' . main&& by ~xW H .the -->of B 
b- the n&ed a p k u h a l  produce, l i v a m k  ar 
pducts  of lives- in 4k. possession, and his . 

shops or @ablishide'nis, 'gdowgs, ' ' v d s  - or"ve&!a . 

shall-b open h hipt ion by such auth@tjl or'ollkem 
at aiy  tinie' d e g  the business hours spec8ed mck 
W relevant 'hw:for the .W being in 'force & wb& 
no such lo&' . . .  are . s w e d ,  at all reasonable times, . 

(3) If any such authority or officer has reasws . 
to suspect that any trader is awpting to evade 
the payment of any * or other amount due from him 
under this Act, or that any offence has been or is 
L s g  or about to- k mlnmitted by oplltra~eding any 
of the provisions of this A@-or h,tules made .&as- 
& or the byelaws made by a Market CQmmiW, 
such, authority or may, for r a m s  to b 
mn&d in writing, s e k  any of ths ~ooounts, wit& 

I 

L 
or 0 t h ~ ~  d-ts of such trader md shell give the 



. . ?>. -- - - - 
r .. ..I C.- . . -. -.- . . . . 

trader a -r&ipf for @a &me, -, , The- && : k&bm 
and docum&@ so &ed be d n d  by such 
authority . or ,o% o ~ ! .  ,&r - w. kw m y  b nem- 

, sary fm-rheir.-ami&ion & ~ i t X a ~ c g  iq&y .or 
proceedings undet .this a. 

(h) For the purpaes of s n M n  (2) or sulk 
se~tion (3), the asseing . authority or *h- ..other 
officek so- authoris& shdi have pobver- to enter and 
search .at my timo cluing the b.zsiiwa bum q&ilcd 
under the relevant law f a  k h e  being in force or 
where no such hours are specihl at all ' h ~ n a b l e  
times, any office, shop, godown, - v-1, vehicla gr any 
other place of bush= or any building or place, where 
such authority ' or officer h r m -  to believe tbt the 
trader. k.eeps -'or is for the h e  M a g  k@g ,my 
named agicd- p e - ,  livstock cr prduc& of - . - 

- livestuck, .accounts registers or .oW documents of his 
. business. 

15) AU' searckes under this &bn shall, -so Ear 
as play be, made in a c w r d a a ~  with the prowom of' 

%Wd A d  ,&9 of C b h d  m t r r e ,  f 973; 
2 of 1974. 

' (6) W e n  so required by the h e b g  authority 
or the officer. so. a?lthor;sed, the Brier or my other 
person- incharge of the vehicle, vessel or other convey= - 

ance, wKch is .$aka. or papowl to be taken o#t of' 
the notified market ara, shall stop the uehicle, vessel 
or other conveyqice as the m e  miy k . s n d  it 
s tqtiopery- as long. as may. reasonably *be necessary,. and 
aUow the said authority or officer to examin? the 
cqotents in the vehicle, . v & ~ 1  or dber conveyance and 

. kspect all r d r &  relating to the n o w  @cultural. 
- produce, livestwk or produrn of Gvssbck ~ h i c h  are ! 
in the ,possession of such driver, or other. person 
incharge for the. purpose of assruertaihg Whether, i 
there has been any sale ar - h a  of the-mt8ed i 

agridturd produce, tivestock or prtduc%~ of liv&tock 



? -  carries whether the n o t i d  Agr~cdtmnl produrn, 
i livestoclc ,or produds of livestock so crnid is - gable 

to fees wider this Act m-d whether such fm has k e n  
p ~ i d  or projxrly accounted fcr. 

(7) The assess,hg auhoriiy or &c oEcer so 
authorised ,shall have power to .seize any - , noiified 
agricultural produce, liv&ock or products of livestock 

-tbken or propos* to be taken out of the noti6ed' 
market meg either by -human I n b u r  or in any 

-.yeicle, w s e l  or other conveyance, if such .officer has 
, w n  b hlieve that aiy feej or amant d ~ s  
-:m&r this Act, in- rapw# of .such produce has not 
-'been pz!id. Such seizure shall forthwith be rcprtcd 
- b4;"'thc. aut)lority 'or offim afoxsaid ta -& Magkhde 
AP.vhg jjUTiSdictioit b'q &Q cfEaces. ~XB W 

% 'QZA l'd 
4 d :  the. ~~djvisiom of Z~C~~CIU-  457,458 Eaec8 -459 @ kc3 2 ink 
M e  of Criminal ~ r e x d u r k ,  1973 &all, so farag ZX;~ 

! d b, apply- in relatio~ to such n o s e d  agric&twe! 

podnee, livestock or '&odi!cti of riv&cck sc E&ZEI 
2s they 8ppljt in .relation to zny property ssizPd by a 
police o%cec 

18) Any-:&rson , ?ggrieved by aucll sehre may 
9 p p l  k, bile. Director of Make'hg who shall, af%s 
giving the said of6rxr and the onmm of tha s c k d  
p i o ~ f i y ,  L.U 0 ~ ~ 0 r t ~ n i Q  of b&g h a d ,  ~ V C  hb 
&~sim.&ereon; and every dedision of d34 Dir&c;.. 
of ,%-W&:s &aU be mpw FiiQL".. 



,u(~jkh- i$ntraveq'- t h e  .if ! 
*on 7. % f*- tq pay the: fa- levied under su-. 

i- tion' UFof When ,12 Shall; an cdnSction be pu- 
with imprisonment for a term, which- sh& n@ be - ks 
thm months but which may. extend tp one ysq .  
aid *- b e , .  which may e-nd- 'to 6ie tho!-md ' 

r u m ,  gnd.in the m e  ?f e cuntin~~~'eontrav&gtlon' 
'with fu thir k e  which may -exten& to five hundrd, 
mpses for kveiy d$y dkhg which- the *fitraventi& 

! h ~ h w a f t e r w n ~ ~ ~ w : .  , , . ' - - ,  , , . 

&&.that the ~ o u a  may, for adequ~& d 
specid reasons to be mentioned in the , judwen(, 
hpose a mtence of imprbament'hr a tmn d.&s 
tbm&mantly.n.' , . . 

. - .  -- 
- ' ' - o ~ t e ; i ~ m n  (3, the btofi~wing ~MA 
,'&dl be mserted, n a y  : - . . . 

. . . - 0  , . . . 
.'"(4) Any &son, who vrilfully'acts in & n b  

- . of the prwisions of d m -  17 or s e d m  IS& 
shall, on cbgvictioq, be. punished -with imprisonment 
.for a term, -which shall not be less than tbree months 

- . , brit wwch may - extend to six months and with . fin% 
'.did3 pay..-- co one tllouimd --; . . , - . . 

. . . . . , . , .  . 
. .  - 
- . -1,  &*# that tho. m r ' . . . & j  fm .adeqm- a d  ; 
:. - s p b l  'reasoh to i be mentioned jn -the fudgemeht, 

h p e  a sentence of hiprisonmen!, for a' tqm of -less 
r d  t h ' -  months.-,' ., .. . . . , , .  . 

: ,: Q Any person. .wh- :. . 
-;.-., - . r ( b ' ; @  br.-opauc& -. 

d - m  i;eimrrq by 4he 4 n g  authority op an 
csr; $iuthmkd under &oh ,lt7C, in . . contram% .$ . .... . the t e  &ireof; or- -, . - - ,  - i - - 



'. I . . .  
' ,  .- . . . .,, .' ;- 

' . - - - - -..->-: :-?L.! :: .--.--A- - 4 .  (G) prm&is or Os d ~ j i  - . - '+ 
. - ,  4 

no t i ed  agriculture produce, .livestock or-- pmdw: .c! -: " . 
. ' livestock or of any vehicIe, vessel -or. o!ha mnvepnz' 
:carrying such produce, 'by the officer.'af~rksaid, shali ': 

on. mnvictioq, be punished wi& imgrhmgqt whit? . , 
lall not be lcss than three man&-'but. :which mqy . - , / 
.extknd to six .months:, - - 

: . 
. .. - -, . ,  I 

1 
, . 

. ' . ' Tdded,  'that tJle c@ut may, -for &qua%' - a d  ; . 
fPecial reasen to be 'meotiaad; in; the: judgement, 

- 

Impore a sntence of. irnpdsgnmert for a of lm . . . . . . '  - 
Him 'three mmths,": , 

I . - , . .  . 
I . 

. - .: 4 t 
. - .  . . 

. 1 I .  After 'section 23 d (he @cipd && &cf fdbow: ci--~f 
ing sectfhfi shall be , idsat& nmeh :-- - -  . - .; .Qm*  

. - ... . . . ....-'. - - Eb:.. - : 
- - ' -  . , 

d 0 - 23 A..-'(I j me ni&ket c ~ a t e .  may-- -... -. 
I 

- . O m S *  , ' j a c c 5 t J  from any -person,, who. has cpm; . .. 
- &ttd or.& reasonably suspected of haitfng committed ' -  < - 

' ap bEenc& amt this - Act or the R u k  q i bycslaws - . , 

-;: ma* ohemunder, OW t b u  such oBenOes ai may be 
: Wbd, or by - way uf &punding -of -suchz - 

' . 
' offen*. . , C I .  

, . -  . . - ... t :. ., (g) , Wherc the oRence' conskts of the fai~ute to. . 
; pay, or tihe - evasion. df. any fm. or, o.thg amount 

mgverable under - this k t ,  or -: t l i t  da -cr, byelaws 
. IT&, tsereunder, in ., additha .to ;dr- other 

' . 
- 

aioyt su recoverable, a,  sum of .money got: 1-s. than 
ae .ajnounl" of the fce - '<)r 0 t h ~ ~  anouct '&b@ , - f ~ .  a . - 

. ' ,  rninimuh, @ourit -of.mpdtwo' huudM and 6Q and 
. . - .  : .. , . ' , .  

. . , . - ,  . - . - . . .  . ' 



. . , . ,  . ... _ . - ' L '  ! : :,.-,;. ,.- , *a%& ,aa &, - a-I;633 BAb.$:& ~ & d  Ad., & cr's-a , 
tlon (2 )  Em II:o words 'kadn tl& il,c.~t'~' i h e  ;urrds 

- . . 'TE ri;e C D D E ~ ~ ; ~ C ~ T L Z  of tha pvisim3 d.*W'AC: 
:my qdeptyc;!nw made th,l~under" shall bc: sutrsliwted. 

. , _ r .  . . . . . ,  . -.. . , 

;@L..: .f3. htgti&. 27 ~k ~, F ~ d p s ~ " K ~ t ,  * i g ~ l i b  
r'-2'dieciion (1: alter the wortis "h.reEpececi o: s y  p r W -  

in?$" t :he, expr &on "other 'tiiafi 'a, prw&-.Aing. n2tEllng- 
to . ~ ~ ~ s m c r i t '  md rcmvcry cf ' mixk6-t 1- . - undm 

,EZC&QS 12 A to : 2 P (boh i nc lu iv~)  &all f'l44 ~ ~ G e d .  

icath d 14, M - r  %lien Z7 of l;ie . p,$dp~J ' Ask. .&f3 
t m  a w n  
n-A. ioll~ning sec!ion shall be irscrted, nusly.- ' 

- ' 2mz;ro rh& 27 A. x my &fi icu l~  gyl:ps 
d i 3 ' i l  tics. 

-lect to thr: ~oviFicrs 02 this Ack, i3e 
Governdaent, as crxz?ssion may require, 

may by order dc anflirig v~t ich  zppas to them to 
& n-szry ior :Fie purpos!: af rqm>Aag the dificulty" 

i 5.  h &OP 3.3 sf fie ~fiilki>al Ad, jn a& 
d = - a ~ t i o n  (3Ig f~r  the TY-O~US "sh;lti!l be pu~shable  with 

~c wSc& . m y  c;p,fv.<!. w hundred -up-'' r3a 
- words "shall ~ r 7  cofiYict?~rl! be punkhtd with ii~prhm- 

, rnetlt for e tern n-11Gch s?d , ro t  bc iess than six rnonlh3 
but which mcy mbnti a G!F, p2.r cl' vhth £in2 v~Fjc3 
may extend clo .fvc thmsm'd g p e s  or ~ $ 5  both", 
shall-b: substihlted. I : ,  



THE AND= PRADESH (AGRICULTURAL PRODUCE 
AND LIVESTOCK) MARKETS (AMENDMENT) 

. . . - -. . - - - -. 

ACT, 1988. 
I - . . . .- 

. ACT NO.' 18 OF 1988.+ 

[25th April, 19881 

J An A c t  f u r t h e r  to amend t he  Andhra P r a -  
desh (Agricultural Produce  and Live- 
s t o c k )  Markets Act, 1966. 

Be it enacted b y  t h e  Legislative As- 
sembly of the State of Andhra Pradesh in 
the T h i r t y - n i n t h  Year of the  Republ ic  of 
India,  as follows:- 

- - 
1. (1) T h i s  A c t  may be called the Andhra S h o r t  t i t l e :  

Pradesh (Agricultural Produce and Live- and Corn- 
stock) Markets (Amendment) A c t ,  1988. mencement. 

*Rece ived  the assent OF :he Governor on t h e  24th Aprll, 
1988. F o r  Statement o f  Objects and Reasons, p l e a s e  see t h e  
Andhra Pradesh Gazette, Par t  IV-A, Extraordinary, dated t h e  
2 4 t h  March, 1988, a t  pages 4 - 5 .  



(2) It shall be deemed to have come jtik;' force 
on the 26th February, 1988. 

Amcndmcnt 2. la lIle Andhra Pradesl~ (Agricultural Produce 
orsxlion 34, 

, Act lC of and Livestock) Markets Act, 1966 (hereinafter refer- 
1966. red to as thc principal Act), in section 34, in 'sub 

section ( I) ,  in the proviso, for the rvords "provided that 
where a market conirmttee fails to make bye-laws u d e r  
this sub-section", the words "provided further that 
where a market committec fails to mzkc bydaws 01 

adopt the bye-laws of some other market committee 
under this sub-scction" shaft be .substituted and before 
that proviso, Ihe following proviso shall be ' inserted, 
namely:-. 

"Provided that it shall be competent Por a market 
Committee to adopt the byelaws-of any other market 
Con~rnittze by a resolution and the bye-laws so adoptxd 
shall come into force in respect of the markct com- 
mittee adopting the same on the publication of the 
rwolution in the Andhra Pradesh Gazelte and it shall 
not be necessary to publish the adopted bye-laws in 
the said Gazette". 

VadatiOn- - 3. Notwithsta~ldi~lg any hing in the prjn&pal Act 
or any judgment, decree or order of'any Court or . 
Tribunal or other authority to thc contrary, no, bye 
laws adopted by a Market Committee prior to the ' 

commenceplent of this Act, shall be deemd to be 
invalid or ever to have b m e  invalid by I a n  only, 
of the fact that such adopted bye-Iaws or the resolu- 
tion adopting them have not been published in the 
Andhra Pradesh Gazette and accordingly the prm'ee . 
dings taken or fce levied m d  -coIlectcd under such 
adopted byc-laws shaI1 be dcemed always to have 'm-n 

:taken or levied and collcctcd in accordance with law 
and all arrears of fees and other amounts due under 
the Act as amended by this Act at t.he com- 
mencement of tliis Act, may be recovered as 3 they 
had accrued 'under the principal Act, as amended by 
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this Aci and no suit or other proceeding shall be 
instilutd or continued in any court against the market 
committee concerned or any person or authority what- 
soever on thc ground only that any such byeIaws or 
the resolution adopting them have not been published 
in the Andhra Pradesh Gazctte and no Court shall 
enforce any. decree or order directing the refund of 
such fees. 

4. The Andhra Pradesh (Agricultural Producc and Repeal of 
Livestock) Markets (Amendment ) Ordinance, I988 :;?- 
is hereby repealed, 



THE ANDHRA PRADESH (AGRImTURAL PRODUCE 
AND LlVE S T O W  MARLU3TS AMENDMENT) ACT, 1995 

A m  No. 26 OF 1995' 

An Act f d h a r  to amend the Andhra Pradesh (Agricultural pro- 
duco and Livestock) Markats Act, 1966. 

.a 

Be It enacted by tho Licgislative Assembly of the State of 
Andhra Pr~dash in tho Forty-sixth Year of the Ropublic of India 
as foIlows :- 

1. (I) This Act may ba aallcd the Andbra Pradosh (Agri- Short t i t lo .  

cultural Produce and Livestock) Markets (AmendmPnt) Act, 1995. 9ndcornmsn- 
ctmeot. 

.(2) It shall be deemed to have come into force with effect 
from the 14th March, 1385. 

2. La the Andbra Pradesh (Agricultural Produce and Live- Amendment 
oiSect,on 5 stock) Markots Act, 1966 (heroinaftor referred to as the principal Act 16 .t 

Act), in scotion 5,  f 966. 

(a) for sub-soctions (1) and (Z), the foIlorving shall bo 
substituted, namely :- 

(1) Evory A Market Cornmi tteo shall consist of fourteen 
, mombers and shall be coostitutcd by tho Government by notifi- - 

cation in tho following manner:- 

(i) oight members to be appointed by the Government 

4 
in consultation with the Director of Marketing from among tho 
following categoriss of growers of agricultural produce, owners of 
livestock and products of livestock in the notified arca, namely:- 

*Received the a=nt of the Govcror on the 29 tb April, 1995. for Stat+ 
mar ofobjbctsa Kcasom. pl- :ec [be A n d k  Pra&sh Gazettc, Part- 
IV-A Extraordtoary, dt 11-4-95 af pam 6. 



(a) growars of qr icul tural  produce who are smsll 
farmers ; 

(b) golv2rs of agricultural produco other than small 
farmers ; 

(c) owners of livestock and products of livestock r 

Provided that thero shall atlcast bo thrce members from among 
persons belonging to Scbcdutcd Castes, Schrduled Tribes, 
3acGard Classes, minoritics and womcn : 

Psovid2d furthor that thcrc shall bs atloast two members repre- 
senting the catcgory of small farmcrs ; 

(ii) trvo mcmbors to b: appintcd by tho Government in 
consultation with the Director of Marketing from among the 

'licensed trzders in thc notifted area of whoa one shll ba a samau 
trader ; 

(iii) one membx to b= 'app3jntcd by the Govarnmont 
from among the Presidents or pxsons-jnchargs, if any, for the 
t h o .  bcing parrroming the funclions of Primary Agricultural 
Cosp3vative societies or tho Co-oprztive Marketing Societies 
having areas of opzration within the notified are; 

(iv) tho Assistant Dircctor of Marketing having jurisdiu 
ction ovcr tho notificd s e n  or any other oficer nominated in this 
behalf by tho Dircctor of Mzrkcting ; 

(v) the Assistant Director of Agridturo of Assistant 
Dircctor of Horticulture or Assistant Dircctor of him1 Hus- 
bandry or Assistant Director of Fisheries having jurisdiction 
over t h e  notjficd area or any other officcr nominated in tbis ba 
half by tho concerned Mcad of the Department; 

(vi) Chairp~rson of tllo Municipality or the Sarpanch or . 
theGram Panchayat, as tllo case may bo, in whose jurisdicfon 
the office of the Market Committee is located; 

Provided that in tho caso of a Municipal Corporation con- 
stituted undor'any law rdating to Municipal Corporation fosti 



the time boing in forco in tho Stato, one pxson as may bz nomi- 
natcd by the Corpxntion shnll reproscnt thc Corp3r.t' <. Ion in tho 
Agricul turd Mnrkct Committee c~nc-.mcd wh-rc a notified area 
comprises the corporation also. 

For the purpxe of tfiis sub-scction, a 'smxll farmx' msans 
(I f m s r  holding an oxtent not m3re than 4.04656 hcctsros (ton 
twrss) of dry land or 2.03343 hcctarcs (fiva acres) of wot land. 

In computing the extent of land h-ld by tho fann3rs for the 
pwpaso of this sub-scction 0.404656 hxtrtrcs (one acrc) of wet 
Iand shall be decmed to bs cqual to 0.803372 hectares (two acros) 
of drg land. . 

(2) Evory Market Committee shdl have a Chairman nppoin- 
ted from among its m:mb3rs sp:cifi:d.'in cl?.usc (i) of sub-section(1) 
and a Vice-Ch:~irm~n to b3 zppintcd from amgng its members 
fipecifiedin~l~uso(i)or cl?.uso (i i )  orsub-section (L), by tho Govern- 
m ~ n t  in consultation with tho Director of Marketing; 

@) in the k s t  proviso to sub-section (3), for tho expros- 
sfon "appainted under cl nuse (iv)':, the e~pipr3ssion "app~inted 
under clause (ii)" shall bs subitituttd. 

3. (2) Notwithstanding anything cxitaincd in the principal khting 
Act, all the membm, Vice-Cl~>irm:~n and C h z i m ~ n  of evary members, 

vtce- 
Markot Committee holding O ~ C L  at tho conm3ncemcnt of tho Chairman 
Andha Pmdosh (Agricultur~.l Produc9 and Livestock) Markets and chair- 

man of the (Amsndmcnt) Act, 1995 shall conso to hold officrl as such ~,,br 
and ther cupon it shall b~ comp-stent for tho Govcrnrnent to C-ummlttm 

to cease to appoint a pwson or p:rsons to  i;sorcise tho p o w m  arid.bold ofice. 
porform tho functions of tha Markot Conlmittco until the 
Maskct Ccmmitteo is reconstituted in accordance wih the . 
provisions o f s ~ f i o n  5 of tho Principal Act as zmondcd by this Act. 



(2) Tho psrson or parsons so appointed shall subject to  the 
control of tho Government and to such instructions and Directions 
as may b3 issued, frcm time to time, oxorcise the powers, dis- 
charge the dutios and pxform tho functions of the Markot Com- 

- mittee and take all such actions as may bo required in tba inte- 
rests of the Markat Committee. 

(3) Tho Government rn ag fix the remuneration payable to 
the parson or pssons so appsinted. The amount of .such rcmu- 
=eration and othor costs, if any incurcd in tho managcmont of the 
the committee shall be payable out to tho. Market 'bmmitte  

. Fund". 

Repurl oP 4. The Andhra Pradesh (Agricultural Repaal of Produce and 
, Livestock) Markots (Amcndmont) Oidinanco, 1995, is horcby 

rcpea1ed. 



ACT No. 36 OF 1998. 

* [23rd December, 1998.1 

AN ACT FURTHER TO AMEND THE ANDHRA 
PRADESH (AGRICULTURAL PRODUCE AND 
LIVESTOCK) MARKETS ACT, 1966.. 

I 

Be it ' enacted by the ~e~islative 
Assembly of the S t a t e  of Andhra Pradesh 
in the Forty-ninth Year of , the. . ~ e p u b l i c ,  . 

of Ind ia ,  as follows:-. 

r [ n e c e l v e d  the assent  o f  the  Governor on the  22-12-1998. 
For  statement o f  o b j e c t  and reasons p l e a s e  see t h e  Andhra 
Pradesh G a z e t t e ,  PA? t - I V - A ,  Extraordinary dated 20-1 1-1998 
a t  page 3. I 



380 . - . . 
Short %, ( I  j 'This A c t  may be callcd t h e  An6hra 

Fradesh i ~griEzl t u r d  Pro~uce an6 Live- 
& s tock)  ~arkets(Amen&e.?t) A c t *  1998. 
-Ce- 

mmt- ( 2 )  It shall cone into force on such 
date as the State  Government may, by .. 
natiEicztion, appoine. 

~mendment 2 ,  In the AndhraPradesh (Agricultural I 

o f  Produce and Livestock] Markets Act, 1966, - 1 
section 6. in section 6, in s*S-section i33, in 

16 of clause (a  j , for the  vards 'for a period 
not exceeding six months " , the wards; 1965. 
%~tf l the market , coni t tee  f s reconstf - 
Luted* sbal i  be substituted. 1 

I 

8. --I =AD* 
Sseretary to Government, 

Sagialakive kffaira & Guskfce, 
L a w  Department. ! 



Lr;rrr3Iu3kxpA) rlzsbszq krrribn~ 9d3 nI ;S 30 jmmbnoa 
.- aaer  , j a ~  235SxsM (A~03esvi ; I  bnc s3rrbor9 - b  no&9= 

f i i  , ( & I  r iok3~sa-dua ni. , P I I O L ~ D S Z  r r i  3 0  31 flA 
. ~ s ~ I I E : M  yx9v51r ? h o w  srl3 3s29r; sausI> . aael 
bsi3ijon3r13 ni, i l a i l d s j e s  116rl2 s933imo3 

. .  bsSubbd~2- 's i f f  pnlbrrI~x-s1' abxow sd3 " 6 9 x 6  

. bs3~9zni g d  115ri2 ''asozb 

. ' ANIPHm PRADESR ACTS, ORDINANCES AND . aa'mq T&vMGUUTIONS Etc. 
-1 %W@.VWR$#w Z€€?&€W& Andhra Prade'sh - -B#%iCi42 ~fi&&iE@f%ikPBdd t h e  a s s e n t  

of ther-%AgstThe 28th A p r i l ,  2000 
and, ' t h e  said assent, is hereby first 
published on.the 29 th~Apr i1 ,  2000 i n  the 
Andhra Pradeeh Gazette forgeperalinfor- 
mation. .- 

ncT ma. 16 of -2000 
iin Act f prth'ei to amend the Anahra Pradesh 

[AgricdLtuxal Produce and ~ivestoek) 
m k ~ t e  A C t g  1966.' 

Be it' enacted. by thE .Legis lat ive  
Assembly of the S t a t e  of Fndhra Pradesh 
:in the Fifty-first Year of. the. Republic 
of India a a  follows:- 

. . 

1. (1) This Act may be called the S h e  
Andhra Pradesh (Agricultural Produce %rid tit2e ' 

Livestock) Markets (Amendment) Act,  2000. 
c- 

I891 
rrrer-. 

.. - 

- J. 1259/7-I -.- 



( 2 )  ~t shall come into force on 
such date as the Government may;by noti- 
f icat ion,  appoint. . 

w n d m w t o f  2; In the ~ n d h r d  Pradesh (,Agricultural 
seaion 4-  Produce and L i v e ~ t o c k )  Market? Act, 1966  7 

Act 1 6  -of in section 4 ,  in sub-section ( 3  1 ,  in 
1966. clause (a), af ter  the wor'ds "Every Market 

' Committee shall establish in tbe n o t i f i e d  
area" the words "excluding t h e  ischdduled .' 
areas!' shall be insert*. , 

< o. sm&2 ~RA8j9, 
Secretary to Government, 

Legislative Affairs & . Jus t ice ;  
Law Department. , . 



The Government of rndia, by t h e  prwlsions of t h e  
Panchayats [ E x t e n s i o n  to the Scheduled Areas1 Act,  1996 
(Central A c t  4 0  of 1996 1 passed by the Parliament and received 
the assent of the Presi*nt OF India an Lhe -24th December, 
1996 have provided for externion of the pxwis ions .  cf Part 

I I X  of the Constitutipn relating to the Pamhayats to tha 
~ c h e d d e d  Areas 'also. . . 

- i  
- !  

- I  
According tb s e e i o n  4 t m ) I i v )  ,of the*  h& the pover to 

I 
! ' 

mnage village mrk& by whatever naw called s h a l l  be 
I .  vested v i t h  Panchayats in SchedulH ireas'. 

! According to secti,on 4 < 3 ) - ( A I  Of t h e  Rndhra Pradesh 
(Agricultural Produce and Lives tack)  Markets A c t f  19?, ' ( A .  P . 
A c t  16 of 1966) the Market Comnit'L'ee is xespovible to eakt- 
b l i s h  and manage markets even .is Scheduled Areas. Sfuce the 
pravisions of the  tw Acts are overlapping, it is d e c i m  tn 
amend the  S t a t e  Act, su i tab ly ,  to be in tw uikh the  ?sov%- 
sions of the Central A c t .  

This Bill seeks to give R L f F  to the above decision. 

0 .  FtKDDY, 
~ i n i s ' t c r  for Marketing and . .- - . warehousing. 





ACT  No.  12 OF 2011.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH (AGRICULTURAL PRODUCE
AND LIVESTOCK) MARKETS ACT, 1966.

Be it enacted by the Legislature of the State of
Andhra Pradesh in the sixty-second year of the
Republic of India as follows:-

A. 436

[1]

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on  the  18th   April,
2011 and the said assent is hereby first published on the
18th April, 2011 in the Andhra Pradesh Gazette for general
information.

Registered No. HSE/49                              [Price : Rs. 0-30 Paise.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS ETC.
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2       ANDHRA  PRADESH  GAZETTE  EXTRAORDINARY      [Part IV-B

1. (1) This Act may be called the Andhra Pradesh
(Agricultural Produce and Livestock) Markets (Amend-
ment) Act, 2011.

    (2) It shall come into force on such date as the
State Government may, by notification, appoint.

2. In the Andhra Pradesh (Agricultural Produce and
Live Stock) Markets Act, 1966 (herein after referred to
as Principal Act) in section 2,-

(1) after clause (ii), the following clauses shall
be inserted, namely,-

“(iia) ‘e-market’ means electronic market set
up either by Government or its agencies or a person for
conducting trading in notified Agricultural Produce through
electronic media or  by any means of communication in
which buying, selling, contracting and negotiating is car-
ried out electronically through computer network/
internet.’

  (iib) ‘e-trading’ means trading in which bill-
ing, booking, contracting, negotiating information, Ex-
change Record Keeping and other connected activities
are done electronically on computer network/interenet
or by any means of communication;

(2)  after clause (xvc), the following clauses shall
be inserted, namely,-

“(xvd) ‘Spot Exchange’ means a corporate
entity for trading of notified agricultural produce through
electronic media, by means of communication licenced
under sub-section (7) of section 7, which provides an
electronic trading platform for Spot Trading of notified
Agriculture Produce;

Amendment
of section 2
(Act 16 of
1966).

Short title
and com-
mence-
ment.
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(xve) ‘Spot Trading’ means trade in notified
agricultural produce between seller and buyer, by an
exchange, using an electronic platform;

3. In the Principal Act, in section 7, after sub-sec-
tion (7) and the proviso thereunder, the following sub-
section shall be added, namely,-

“(8) Notwithstanding anything contained in
sub-sections (1) to (7), Government or the competent
authority as may be declared by the Government in
this behalf, may grant a licence to a person, to
establish e-market in a notified area for the purpose of
this Act, for e-trading under the conditions of license
granted to him as per the procedure prescribed.”.

Amendment
of section 7.

A. SHANKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGILSATIVE ASSEMBLY PRESS , HYDERABAD
 2011.





























deemed to have been done or taken under this Act and shall 

continue to be in force unless and until superseded by 

anything done or any action taken under this Act. 

 

37. (1) Notwithstanding anything in the Andhra Pradesh 

(Telangana Area) Agricultural Market Act, 1339 Fasli, all 

contributions made by the Market Committee constituted 

under that Act to the fund which was called the Central 

market Fund and all expenditure incurred there from, before 

the commencement of this Act shall be deemed always to 

have been validly made and incurred as if such contributions 

and expenditure were expressly provided for in the said Act, 

and no such contribution or expenditure shall be questioned in 

any court of law on the ground that the said Act did not 

provide for such contribution of expenditure. 

 

 

(2) The balance of the said fund, if any, outstanding at the 

commencement of this Act shall stand transferred on such 

commencement to the Central Market Fund formed under 

sub-section (1) of section 16 and shall for all purposes be 

deemed to form part of that Fund: 

 

Provided that the said balance shall be administered 

and applied under sub-section (2) of section 16, only 

for the purposes of the market committees constituted 

for the notified areas within the territories specified in 

sub-section (1) of section 3 of the States Re-

organisation Act, 1956. 

 

 

 

 

 

 

Validation 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

 






	1987AP4.pdf
	1987AP4.pdf
	1988AP18.pdf
	1995AP26.pdf
	1998AP36.pdf
	2000AP16.pdf


